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Mohammad Asrar Ahmad might be asked
to appzar before the Committee for oral
examination at their pext sitting.

I replied to the letter of Mr. Ahmad ¢n
18th June 1983.

At their third sitting held on 28 June
1983, the Committee examined Shri
Mohammad Asrar Ahmad. The Com-
mittee also decided that the Ministry of
Education and Culture might be asked
to obtain an authenticated copy of ver-
batim proceedings or any other record...

MR. SPEAKER : Enough.

SHRI R.R. BHOLE: 1, therefore,
request that the time be extended.

MR. SPEAKER : The question is :

“That this House do extend upto the
last day of the first week of the
‘Winter Session, 1983, the time for
presentation of the Report of the
Committee of Privileges on the
question of privilege raised by
Shri Mohammad Asrar Ahmad,
MP against the Vice <Chancellor,
Aligarh Muslim University for bis
alleged undignified and unbe-
coming behaviour with him at
a meeting of the Court of Aligarh
Muslim University held on 2o
March, 1983, referred to the Com-
mittee on 29 April, 1983.”

The Motion was adopted.

12.25 hrs.

[MR. DEPUTY-SPEAKER in the chairl

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported refusal to Chief Minister of
Andhra Pradesh to broadcast from
AIR station Hyderabad

SHRI HARIKESH BAHADUR
(Gorakhpur) : I call the attention of the
Minister of Information and Broadcast-
ing to the following matter of urgent pub-
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lic importance and request that he may
make a statement thereon:

““the reported refusal to Chief Minister
of Andhra Pradesh to broadcast
from All India Radio Station,
Hyderabad, on 18 July, 1983 in
connection with strike by the non-
gazetted officers in Andhra Pra-
desh.”

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : There has been no
change in the AIR policy to provide
broadcast facilities to the Chief Ministers
and other Ministers (subject to the AIR
Code which is applicable to all such
broadcasts).

The same practice has been followed
in Andhra Pradesh. The Chief Minister,
Shri N.T. Rama Rao, used this facility on
the AIR on four occasions, i.c. 9th Janu-
ary, 6th April, 1ith April and 15th July.
Similarly some of the Ministers of Andhra
Pradesh Cabinet have been utilising the
AlR from time to time.

The Chief Minister’s appeal on the
threatened strike of NGOs was broadcast
on the evening of 15th July at 7.45 p.m.

On 18th July <Chief Minister’s office
sent a requisition to Assistant Station
Director of AIR for making arrangements
for the Chief Minister to broadcast again
on the subject of NGOs strike on the
same evening.

The station Directors are not required
to get any clearance from the AIR Head-
quarters for such broadcasts. The As-
sistant Station Director, Hyderabad Sta-
tion, however, was not clear whether a
broadcast on the same subject could
be made again so soon after two days.
Moreover, he was being pressed by the
representatives of the NGOs and some
opposition leaders in Andhra to provide
similar broadcast facilities to them on the
issue, He, therefore, approached AIR
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headquarters for clarification through a
telephonic message on 18th July. Inm
view of the difficulties expressed by him,
he was asked to await further instructions
before proceeding with the proposed
broadcast.

On the same day, i.e. 18th July, he
was asked by the AIR authorities to pro-
ceed with the broadcast. Due to com-
“munication difficulties the message could
be given to him only in the evening and
he informed the Chief Minister’s staff and
some others concerned with the State
Information Department accordingly on
the same evening. He was informed
that the Chief Minister would decide

‘only on the next day 1e. 19
July. Agagin on the 19th, Chief Minis-
ter’s office was informed that the broad-
cast arrangement could be made. The
AIR was informed that the Chief Minister
‘would decide as to when he would make
the broadcast.

The Chief Minister of Andhra Pradesh
sent a telex message to the Prime Minister
on the subject and she immediately made
enquiries and was informed that the
instractions to proceed with the broadcast
have been given already.

From the above it is clear that AIR
had no intention whatsoever to deny the
broadcast facijlities to the Andhra Pradesh
Chief Minister and that there was no
question of discrimination against him.

The House will agree with me that on
practical considerations, normally, it
would be good to give adequate time fto
the AIR authorities to make arrangements
for broadcasts and avoid as far as possi-
ble, repetition of broadcast on the same
subject a short intervals. Normally, it
becomes difficult for the authorities to

arrangements for broadcast on the same
day.

SHRI HARIKESH BAHADUR : 1
was feeling that the hon. Minister, Shri
Bhagat, was  very nice man. 1 never
expected that he would make such a
baseless and very wrong type, of state-
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ment, There are several questions which
arise out of the ‘statement itself. The
statement starts with the semntence that
there has been no change in the AIR
policy to provide broadcast facilities to
the Chief Ministers and other Mininisters.
If there was no change in the policy, then
why was that thing happened 7 At the
same time, he is saving in thke statement
that the Assistance Station Direc-
tor, Hyderabad Station, however, was not
clear whether a broadcast on the same
subject could be made again so soon
after two days. How is it that he was
not clear on this ? Who is he to decide 7
So far as the Chief Ministers are concern-
ed they should not be treated Iike that.
1 think, basically the person is very
ignorant and very incompetent and he
should be removed from the post. At the
same time, the hon. Minister says that
due to communication difficulty the
message could not be given. When the
whole thing was delivered by hand, then
what was the communication difficulty 7
It is really very difficult to wunderstand
this type of statements. Also, there is
an advice in the Tast para, *repetition of
broadcast on the same subject at short
intervals should be avoided’. This is a
very ridiculous advice and this advice
must be withdrawn by the hon. Minister.
So far as the Chief Ministers are concern-
ed, they are Constitutional authorities.
They have been elected by the people and
they are having every right to speak to
the people. They will have to speak in
the larger interests of the State and the
people for whom they have been elected.
They are equally...... ( Interruptions)

MR. DEPUTY SPEAKER : Please sit
down. This is Calling Attention in which
no clariftcation can be sought. Only the
listed people will speak.

SHRI HARIKESH BAHADUR : The
Chief Ministers are equally important
like the .Prime Minister or any other
Minister of the Central Government be-
cause they are also elected by the people.
They are placed in their positions only to
work for the people and once they want
to werk in ' the large ' interests - of the
people, they must be allowed. It is a
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Constitutional position, how can you
just deny ?

Now, I would like to say very catego-
rically and the hon. Minister for Infor-
mation and Broadcasting must take
serious notice of this. Government media,
specially the A.T.R. and the T.V. are
losing their credibility very fast because
of their ridiculous and shameful beha-
viour, This is a very important thing.
Today, people are not having any trust
in these media. They listen to BBC
broadcasts because they want to get cor-
rect news. This is the position of A.I.R.
Previously T was having a lot of faith
in A.I.R. during my childhood and day
by day T found that there has been conti-
nuous erosion because...... (Interruptions)

MR. DEPUTY SPEAKER : Because

children’s programmes were more at that
time.

SHRI HARIKESH BAHADUR : I am
talking something very serious, Sir

(Interruptions)

MR. DEPUTY SPEAKER : I am as
serious as you are.

SHRI HARIKESH BAHADUR : You
are making everything so light. When
I did not join the politics, I am talking
of that particular period, I was having a
lot of faith in A.LR. but day by day
there has been continuous erosion. This
is the case not only with me but with the
crores of people of this country. It is
a loss of credibility...... ( Interruptions)

MR. DEPUTY SPEAKER : Only
Mr. Harikesh Bahadur’s observations will

go on record......... (Interruptions)* ¥

SHRI HARIKESH BAHADUR : Ex-
amples of corruption can be quoted

Just now......(Interruptions)

MR. DEPUTY SPEAKER : Please
come to the subject. I have already given
the instructions to my office that during
Calling Attention no interruption should
be recorded. You need not reply.
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SHRI HARIKESH BAHADUR: : 1
was coming to the subject. Sometimes
you are interesting, sometimes they are
interfering, that is the difficulty. My
point is that AIR and TV both are
working as agents of ruling Party as well
as of the Government. There had been
a meeting of eleven Oppeosition Parties on
30th June. Several important resolutions
were passed but AIR gave hardly 5-6
lines in its broadcast whereas there were
several other very minor issues which had
been highlighted on that date itself. At
the same time, there had been elections in
Jammu and Kashmir and the entire AIR
was misused for false propaganda by the
Central Government. As I have told
you, the Chief Minister is a constitutio-
nal authority. Shri N.T. Rama Rao was
not given an opportunity to broadcast to
his people, when he wanted to speak to
them in the larger interests of that State
and the people. I feel that he was ill-
treated. The behaviour of AIR deserves

the strongest condemnation
(Interruptions)

I understand that ATR wanted the text
of his speech, which he wanted to broad-
cast on that day. Itis most condemn-
know whether
ATR wanted the text of his speech. In
my opinion, it is unprecedented No
Chief Minister has been asked for that
before. That is why I say that AIR mis-
behaved with Shri N. T. Rama Rao.

I would like to quote from AIR
broadcast of 19th July at 9 p.m.:

«“An official spoksman said in New
Delhi today that All India Radio
had extended an invitation yester-
day evening to the Andhra
Pradesh  Chief Minister, Mr.
Rama Rao for a broadcast on
the NGOs strike in the State. The
invitation was renewed this
morning also but the Chief Minis-
ter, did not find it convenient.

Meanwhi'e, the State Information
Mitis er, M™Mr Venkata Rama
Jogaiah, told newsmen in Hydera-
bad this evening that there was
no immediate proposal to avail

*%*Not recorded

-
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of the permission to broadcast
on All India Radio by the Chief
Minister. Whenever they feel
the necessity, they will avail it, he
said. Mr Jogaiah added that the
text of the message prepared for
the broadcast yesterday was al-
ready released to the press.”

When the text was relcased to the
press, there was no necessity for broad-
casting it. Therefore, he said that he
was not interested in it at that time.
But the fact remains that when he wanted
the permission, it was denied to him.
When it was released to the press, what
was the necessity of giving him an offer
to broadcast ? Yet, it was offered to him
at that time for the purpose of propa-
ganda throughout the country, only to
justify the behaviour of the Government
of India.

1 have come to know that the Direc-
tor-General of AIR has said that he had
received Instructions from the highest
authority to do like that. He mentioned
this to them on telephone. Who is that
highest authority who was indulging in
such type of things ? Itis an impor-
tant question. 1 would like to know
from the hon. Minister who is that
highest authority who directed the
Director-General of AIR to instruct the
Hyderabad station not to allow Shri
NTR to broadcast.

Then there was the plea from the
Director-General that the NGOs also
wanted to broadcast. If the NGOs want-
ed to broadcast, it is all right, you pro-
vide them an opportunity. But, at the
same time, when the Central Govern-
ment cmployees go on strike, you must
provide an opportunity to them. What
happened in the year 1974 when there
was a railway strike ?  You condemned
the strike throughout the country by
using your media. You did not pro-
vide any opportunity to the leadcrs of
that movement, who had gone on agita-
tion. Therefore, if you are trying to
adopt this policy, we will welcome defi-
nitely thait policy, because we are pro-
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working class. But please remember,
you must provide an opportunity to the
NGOs if there is any strike in any de-
partment of the Central Government in
any part of the country. Sir, I am sure
that as a leader of the trade unions, you
will support this demand.

After some time there was an allega-
tion, it came to us, it actually came to
the knowledge of the peoplc, that some
officers were responsible for that. In his
statement the Minister has said that the
person was ignorant whether Shri NTR
should be given permission to broadcast
or not. If some officials are responsible
at the Central level......

MR. DEPUTY-SPEAKER : When I
was in the P&T Department, there was
a strike, in which 1 participated. After
that I came to the Rajya Sabha.

DR. SUBRAMANIAM SWAMY :
This shows that if you participate in a
strike you will go to Rajya Sabha.

SHRI K.P. UNNIKRISHNAN : Pil-
grim’s Progress.

PROF. MADHU DANDAVATE
(Rajapur) : But if you go on strike in
the Lok Sabha, what will happen ?

MR. DEPUTY-SPEAKER :
g0 to Rajya Sabha.

I will

SHRI HARIKESH BAHADUR : Pre-
viously it was aileged that it was because
of the fault of certain officers sitting Iin
Delhi.  What did the officers do ? They
got it published in a newspaper. the
Indian Express or some other newspaper,
saying that they did it at the instance of
the Deputy Minister of Information.
Nobody knows whether the Deputy
Minister of Information had given this
kind of instructions or not. But one
has ample opportunity to believe it be-
causc he belongs to that State and he
has got certain political interests there.
Therefore, it can be that he might have
instructed the AIR authorities not to give
permission. Therefore, this point has to
be clarified.
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On 16th July, news of the strike was
in the headlines both in the morning and
evening. They had given so much im-
portance, and if any other organisation,
or employees of other organisations of
the Central Government go on strike,
they will try to avoid the complete news,
that means ther¢ will be complete
blackout.

Sir, here I would like to quote the
news which was read on 15th July at
9 p.m. in English—this is also very im-
portant.

“Later Mrs. Gandhi dedicated to the
nation the recently constructed
Bangalore—Guntakal broad guage
Railway line and flagged off the
Bangal ore-Bombay Udyan Ex-
press. The new train will save
two-and-a half hours journey
time besides eliminating tranship-
ment and attendant difficulties.
The Railway Minister, Mr. Ghani
Khan Choudhuri, presided over
the function. The Central
Ministers, Mr. Shankaranand
and Mr. Virendra Patil, accom-
panied the Prime Minister, Mrs.
Gandhi.

The Prime Minister, Mrs. Gandhi,
has since returned to New Delhi.””

The Chief Minister of Karnataka, in
whose State the whole function was
going on, was present in that meeting,
he spoke also, but his name was not
mentioned.  This is the behaviour.
Why ? Is it not an arrogant behaviour ?
It is the most disgraceful behaviour of
the AIR.

(Interruptions)

MR. DEPUTY-SPEAKER : You
will get a reply from the Minister.

SHRI HARIKESH BAHADUR : But
the convention of the Railways is that
the Chief Minister should preside over
the function, but the Chief Minister was
not allowed to preside over the function.
The Railway Minister himself presided
over the function. That is why they have
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decided to black out the name of the
Chief Minister also.

(Interruptions)

MR. DEPUTY-SPEAKER : Yes,
Mr. Harikesh Bahadur, you continue.

SHRI HARIKESH BAHADUR : 1
can yield if you allow him, Sir.

In the Statesman there was a news
item. 1 would like to quote from
this :

“Mr. A.R. Antulay appearing in
some form or the other 300 times
in a 10-Month period on Bombay
TV while he was the Chief
Minister.”

This is the situation that the Ruling
Party Chief Ministers are given 300
opportunities within 10 months. But
what is happening to the Chief Ministers
of Opposition Parties’ governments ?
This is the behaviour. ([nrerruptions).
Our Prime Minister repeats time and
again that she is not against the Opposi-
tion Parties’ governments in the States,
but this act itself shows that the Central
Government is against all the Opposition
Parties governments in the States, and
that is why I condemn this behaviour.
(Interruptions). That is why it is said
that AIR and TV both arc being used
for false propaganda, for family propa-
ganda and also for propaganda against
the Opposition. If the Prime Minister
speaks against anything or against the
opposition, it is broadcast several times
in the AIR and it is telecast also.

There is an hon. Member of this
House. Wherever he goes and delivers
a speech, it is immediately broadcast and
it is always telecast.

SOMF HON. MLIMBERS : Who is
that Member ?
SHRI HARIKESH BAHADUR :

Everybody knows who is that member.

MR. DEPUTY SPEAKER : Do
not record anybody except Shri Harikesh
Bahadur.

(Interr v ptions) *

*%*Not recorded.
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SHRI HARIKESH BAHADUR
There is an hon. Member of this House.
Wherever he goes and speaks, his name
and speeches are always broadcast and
telecast.

(Interruptions)

MR. DEPUTY SPEAKER : Calling
Attention is not a discussion. You can
ask for clarification from the Minister.

(Interruptions)"*

Mr. DEPUTY SPEAKER : Do not
record anything.

SHRI HARIKESH BAHADUR
People of India must know what A.LR.
is doing. Let the Minister reply in these
questions.

( Interruptions)* "

MR. DEPUTY SPEAKER : Please
sit down. No clarification, no point of
order. The observations of other Mem-
bers are not being recorded.

SHRI HARIKESH BAHADUR : 1
am challenging the behaviour of the AIR
and T.V. Hon. Minpister is sitting here.
He can reply so that people should know.
I do not object to it that if any Member
is speaking anywhere his speech should
not be broadcast. It must be broadcast,
1 say. But my point is why there is
discrimination. You are just going (o
broadcast the speech of a particular
Member, but why are you not going
to broadcast the speech of other Mem-
bers, other General Secretaries of various
political parties and Presidents of other
political parties ? You do so because
he happens to be the son of the Prime
Minister. It is a very wrong thing.

PROF. K.K. TEWARY (Buxar):
Some Members are in the habit of levell-
ing baseless charges. (Interruptions)

MR. DEPUTY SPEAKER : Prof.
Tewary, he is asking some questions
from the Minister and he has not men-
tioned the name of the Member of this
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House.

It is left to the Minister to reply
or not. ,

(Interrupptions)

MR. DEPUTY SPEAKER : Every-
body is expected to know the rules on the
Calling Attention.

(Interruptions)

MR. DEPUTY SPEAKER : Mr.
Harikesh Bahadur, you now please
conclude. Please sit down. Nothing
is recorded here except the portion of
Shri Harikesh Bahadur.

PROF. K.K. TEWARY :
charge should not be recorded.

Even his

MR. DEPUTY-SPEAKER : Even if
it is a charge, it is for the Minister to
rebutt it and to reply to it. Other hon.
Members need not interrupt.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Nadar, why can’t you sit down ? By
too much of participation, the subject
is lost. One advice to you. Mr. Harikesh
not as a Member of Parliament but as
my son is, “Don’t gel angry”.

SHRI HARIKESH BAHADUR : I am
not angry at all,

MR. DEPUTY-SPEAKER : If you
are emotional, you will lose your reason-
Ing power. You can put any point

(Interruptions)

MR. DEPUTY-SPEAKER : Nothing
is recorded. You are not mentioning
any name. He is not mentioning any
name.

PROF. K.K. TEWARY :
proud of this son ?

Are you

MR. DEPUTY-SPEAKER : I am
only reminding him. I want my son not
to get angry and not to get emotional.
Otherwise, reasoning will be lost. With

**  Not recorded.
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a smile face if you say, nobody would
oppose from this side also.

AN HON. MEMBER :
also keep a smiling face.

You should

MR. DEPUTIYI-SPEA__KER:_ I am
always smiling. ‘

SHRI HARIKESH BAHADUR : I
am happy that Dr. Bhoi has said that
I am out of his Party. I would like to
go on record that to speak the truth
only, I left that place and came here.
Otherwise, it is very difficult to speak
any truth. (Interruptions)

1 would like to ask one particular
question,

MR. DIEPUTY-SPEAKER : You have
asked so many questions.

SHRI HARIKESH BAHADUR :
Previously, when Members of Parliament
were participating in the debates, at least
their names were being broadcast in
the main news of the AIR—in the main
bulletin. But now it has been stopped
completely. Members of Parliament are
not given importance except one Mcmber,
1 am told. That is why, I" do not want
the broadcast of any name. You never
broadcast anybody’s name. I never
want that, But why this one Member
has been given undue importance ? Why
not others ?

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Harikesh, please conclude. There are
4 more names.

SHRI HARIKESH BAHADUR : 1
am just concluding. There are several
things which we come to know from the
newspapers and the AIR never reports
that. There is a point. Here is a
photograph. An hon. Member of Parlia-
ment is catching his ears before one of
the important persons whose names are
always being recited in the country and
published by several newspapers. The
hon. Member is catching his cars. This
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kind of things are never reported by
AlR.

PROF. K. K. TEWARY : Iamona
point of order. This is a departure from
the conventions of the House. Has' the
bon. Member shown this photograph
to you earlier ? Has the hon. Member
submitted it to the Secretariat of 'the
House ? If not, this should not be
permitted.

MR. DEPUTY SPEAKER : He has
pot shown it to the House and he has
not laid it on the Table. 1 have mnot
permitted him. You come to the
subject.

SHRI HARIKESH BAHADUR :
A Member has been catching - his edrs—
this has been published in several news-
papers. My point is that the Govern-
ments are elected to serve the interests of
the people and the Union Government
is a federal government. Therefore,
it should not have the monopoly of
this kind of thing and just denying the
Chief Minister the facility to broadcast
and all that. If this thing happens, I am
just asking a very important question. If
AIR and TV authorities do not behave
properly, tomorrow every State will ask
Union Government to have their own
AIR and TV. If you start behaving
like this, then that is what wij]l
happen.

A code of conduct should be evolved
by the Parliament for AIR and TV.' [
want to know whether the hon. Minister
is going to accept this point.

Also, I want to know whether he is
prepared to give autonomy to AIR and
TV. During the Janata rule, a Bill was
also brought before the House. But
when the Janata Party went out of
power, that Bill was also lost for ever.
When this Government came to power,
they did not feel any necessity of it.

Lastly, I want to know whether action
will be taken against those officers who
are responsible for denying the faci-
lity to MTR to broadcast on .AIR
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SHRI H.K.L. BHAGAT : Mr. Deputy-
Speaker, Sir, I am grateful to the hon.
Member and others for raising this issue
in the House. My hon. friend, Mr.
Harikesh Bahadur is young and intelligent
and, irrespective of what he has said in
the House, whether he speaks relevant or
irrelevant, I have immense linking for
him, no less liking that what Mr. Bahu-
guna has for him. I have very carefully
listened to his points. Of course, he has
not made any attempt to provoked me.
In any case, I refuse to be provokcd by
anybody. He has made a npumber of
points. I would not like to give my gene-
tal observations. 1 will take point by
point what he has said.

He has asked, if there is no policy
change in AIR, why was this done ? 1
have said that there is no policy change
in AIR to welcome Chief Ministers for a
broadcast My hon. friend said that we
are discriminating against the Opposition
Chijef Mipisters and so on. Perhaps,
he is not aware of the facts. Even if he
were aware of that, I do not know what
he would have said.

The fact of the mattzr is that NTR
is the Chief Minister in the whotle coun-
try who stands No. 2 in order who has
used AIR facility maximum as compared
to other Chief Ministers., He has come
on AIR five times between January and
July. The Chief Minister, Mr. Arjun
Singh, is No. 1 who has come eight
times. All other Chief Ministers are
behind NTR. There might be onc or
two Chief Ministers at par with him.
But most of them are behind hinm. [
want to tell Mr. Harikesh Bahadur that
the Chief Minister of his own State.
Uttar Pradesh which is the largest State
has come only once. 1 am only trying
to tell you that it is his choice. The hon.
Member’s insinuation in the House that
on political grounds we are discriminating
against the Chief Minister is absolutely
unfounded ‘and baseless. There is no ques-
tion of discrimination agains him.

I 4m glad today other young friends
aré also there—it is chance of Jot and
luck—Ilike Mr. Ram Vilas Paswan, Dr.
Subramaniam Swamy and others. I am
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happy that young parliamentarians have
raised this issue and I will have an oppor-
tunity (o reply to thier points.

The hon. Member, Mr. Harikesh Baha-
dur has asked as to why the Assistant
Station Director referred that matter to
the headquarter, he is a very incompe-
tent man and why I did not take action
against him and remove him. My hon.
friend, Mr. Harikesh Bahadur is a very
intelligent person. If he wishes to under-
stand, hc can understand. Normally,
the practice is that all these things are
not referred to the Centre. Now, by
what I have said that does not show that
he is incompetent. What I am saying is
that he is acting under a peculiar situation
and that peculiar situation is that he gets
the intimation that the Chief Minister
wants to broadcast. Now let me clarify
it, since he says that they were rude to
him and treated him badly, that is abso-
lutely baseless. They were prepared to
record a speech. T am very sad at this.
He says that on the 18th morning itself—
let me make it clear that it wis
on the 18th  morning itself —
a formal requisition came to the AIR,
that the Chief Ministers would broadcast
on the same evening and he would come
to AIR, for studios, for making broad-
cast. They said “Welcome”.

SHRI RAM VILAS PASWAN : Point
of order.

SHRI H.,K.L. BHAGAT: When 1
come to that point, you can raise that
point of order. I am not anticipatiig
Hon. Member Shri Ram Vilas Paswin.
I know what point you wish to raise. [
will answer that at that time. If 1 ans-
were that now, you will have nothing to
ask. Now what I am saying is this. You
want to raise the question of 17th dnd
so on. I will angwer that. If you want
I can answer it right ow. ([nterruptions)

MR. DEPUTY SPEAKER : When
he puts that questions separately, you
answer. ’

SHRI H.K.L. BHAGAT : Very good,
On the 18th morning itself, they range up
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to say that ‘““Look, the Chief Minister
wants to come to the studio for a record.”
All right. They were prepared to wel-
come him and were ready with the
arrangements to record his broadcast.
Then they telephoned again that since
there is a gherzo in the Secretariat, it is
not possible for him to come, you people,
come, we will give the protection to you,
rolice protection to you and you come
and make a record.” They say it is all
right 2 23 will go and make a record.
So, they have not shown any discourtesy
of that type. If anybody has becn rude
or discourteous to the Chief Minister,
1 would have taken very firm action
against him  irrespective of the fact
whether a Chief Minister belongs to this
party or that party. Now he has not
done so. Meanwhile, he was not here.
You know the situation, as I said, I do
not want to use this occasion to go into
the question, of NGO strike in
Hyderabad, what it is, what situation,
in what situation the Assistant
Director of AIR is functioning and
operating. Now the strike is there. On the
one hand, the Chief Minister made a
broadcast two days earlier. He is being
suppressed by the NGOs that ‘‘Look.
Give us a chance also.” And some Op-
position leaders also said likewise. You
might have scen this in the press. Now
he is acting in a state of tension. In
that state of tension, he does not 1lake
a decision about broadcast. He only
telephonically asked for the advice, from
here, from his superiors. Now the superi-
ors say “All right. Wait. You will
not proceed and then we will let you
know’ and on the same day, in the even-
ing, after some hours, they told him ‘“No.
No. You must proceed with the broad-
cast.” He communicates the same to the
Chief Minister, to his people, he did not
talk directly to the Chief Minister but to
his people on the same evening,—the
scheduled time was 8 P.M., almost near
about that—he says ““No. We will pro-
ceed with the broadcast. There is no
problem.” Therefore, there has been no
question of his being rude and the AIR
ill-treating the Chief Minister. There is
no question. Now I do not want to
make any parallel. Sometimes, sitting
here, we are also not clear about many
things and 1 am sure Mr. Harikesh
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Bahadur has the advantage. Mr. Bahu-
guna is sitting here. He goes and asks
for advice, but this fellow was sitting in
Hyderabad and he asked for advice. The
advice is given. He communicates to him.
For that, you would like me to make him
a scapegoat. I am sorry I camnot. No.
It will not be fair to do that. It will not
be fair to take any action against him
for that purpose. Now, therefore, my
hon. friend Shri Harikesh Bahadur men-
tioned a broadcast saying that <Look.
The Ministry said that they had given
the opportunity but Mr. Jogaiah said
somcthing different. If you see the
newspapers, —I have got them with me—
you would agree on facts that even Mr.
Jogaiah does not differ on the point that
they got the information on the same
evening. They have got the information.
It is said that the information has been
communicated but the Chief Minister in
his wisdom thinks that he may not. All
right. It is his choice. Now my hon.
freind says ““Look. The press conference
has been given.—it is his wisdom—where
was the question of his broadcasting ?
I am nobody. It is his choice nor can
my friend decide when he should broad-
cast. But, in any case, the Chief Minis-
ter’s speech would have appeared in the
newspapers the next day. The broad-
cast would have come earlier on the same
night. Therefore, your argument is
very fallacious.

I do not know. I do not want to in-
dulge in politics. I want to say <Well,
what kind of friends are we, of Mr. NTR?
When I say ‘I', 1 mean ‘you’. Therefore, 1
say it was up to him. This is not disput-
ed by the State Government, by Mr.
Jogaiah, that on the same evening, the
information went to him that the Chief
Minister could make the broadcast. I
did not cxcept my friend, Mr. Harikesh
Bahadur, to do that because, I believe,
he is a knowledgeable man. Here some-
times he may act in any manner he
likes. He said that the script was asked
for and the trouble arose because of that.
He knows that script is necessity. No
trouble has arisen because of the script,
During your own time, Mr. Harikesh
Bahadur, when Mr. Bahuguna was also
in the ruling Party as a Part and compo-
nent of the Janata in 1978, during Mr.
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Advani’s time —I have the decision on
file—they have said that the script must
be given well in advance. They have
said that the Station Director is liable for
action. He can be used for defamation.
He has to see that the script is scrutinised
in accordance with the code. Let me
tell him this. He asks whether 1 am
prepared to consult the Parliament and
prepare a code. Perhaps, he does not
know this. He should know that this Code
itself which now exists was prepared in
consultation with.the Opposition leaders,
Chief Ministers and everybody. And there
has been no criticism of the Code. You
are pot suggesting any new Code. This
Code was applicable then and this Code
is applicable now. The question of script
is applicable to.a Chief Minister, it is
applicable to an Information Minister, it
is applicable to the Prime Minister. It is
applicable to everybody. This is a Code
which is universally accepted, by every-
body. Everybody says that the Code is
there. Nobody takes objection to it.
One that, should I bave another consul-
tation ? What is the fun ? There is no
need for.that. Another thing I am saying
is that therc is no dispute on this basic
fact. The crux of the matter is that the
Chief Minister has broadcast a number of
times. This point in his mind and on
the same evening it was cleared. If they
had wanted, it. could have been done.
Script is a necessity. Yesterday some hon.
Member—I do not know whether I can
refer here to what was said in Rajya
Sabha—pointed out there that even the
Prime Minister had to delete one or two
sentences once from her speech because
it was pointed out to her. In fact, the
hon. Member knows that the question of
having a formal Code arose because the
Labour Minister of West Bengal, Mr.
Subodh Banerjee, wanted to make a
speech in which there were many things
which, the Station Director felt, offended
the Constitution ; the Station Director
thought that"t advocated violence, and
so:qn, it went against the convention.
Then there was .this convention. Then
the matter came here, and when the mat-
ter came here, it was decided to formulate
a Code.. .It is the Station Director who
is held responsible ; if he permits anything
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against the Code, you will hold him res-
ponsible. I will hold him responsible.
Therefore, he has to see that everything
goes according to the Code, and in case
a difference of opinion arises between the
Station Director and the speaker about
some portions, about which a dispute
is there, according to the Code itsclf, then
the matter has to be referred to the Infor-
mation and Broadcasting Minister. That
is where the Information and
Broadcasting Minister, whoever he is,
comes into , the picture. I can
only say that may friend has been misin-
formed about this fact. Again I am
emphasizing on the 18th near about the
scheduled time, the clecarance was there
and our people were ready to record his
broadcast and put it, and it would have
appeared in any case before his speech
appearcd in _the newspapers. Of this
point, they have not made so much of a
grievance as you are making. I can un-
derstand your anxiety, Mr. Harikesh
Bahadur. Don’t misunderstand me.
Well, it is politics. It is a sad day for
the country because partjes which are
national parties—I believe they have a
national perspective—think that perhaps
they can get somz strength by drinking
some water from the regional wells.
Therefore, 1 can understand your politicil
compulsion to say many thiags which
I do not know whathzr you would have
said otherwise or not.

He says, communication. Mr. Hari-
kesh Bahadur don’t you know this living
in Delhi itself 7 T do not want to make
the Telephone. Department a scapegoat
for this. If there is any mistake, I will
own it and I am responsible for it. 1
know, the , Minister is responsible. 1
never shirk amy responsibility. I am not
making them a scapegoat. Here in Dzlhi
itself this happens sometimes. If you
want to talk to me, sometimes you do
not get me—I amrnot _ available or the
line is not available, this side or that
side. It is a telephonic communication.
Therefore, if there has been a gap and if
the information had gone one hour ear-
lier or 2 hours earlier or 3 hours earlier
4 hours earlier, that is what I am referr-
ing to, as the communication gap which
1 not at all case,
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He has said that I have given some
advice in the last paragraph where I have
said that a person should not come on
the same subject so soon on the AIR.
‘That advice is not meant for NTR alone.
I will not call it an advice. Itis a sug-
gestion by the Minister. You may call
it advice—T do not mind it. It is meant
for everybody. It is meant for all Chief
Ministers and Ministers including the
Prime Minister. Tt is meant for every-
body, for you and me and for the Infor-
mation Minister also. Why I have said
it is this. A question was asked of me—
why did you do it 2?1 do not anticipats
a situation in this country. I do not at
all anticipate a situation in this country
when a Chief Minister or a Minister
would like to come to the AIR with
something absurd, something stupid or
something again and again on the subject.
I do not anticipate it. Here, I have no
grude against NTR for coming a second
time on the strike. I think he was well
within his right because the strike was
going on he can speak to the people a
second time. I was speaking in a gene-
ral way. I do not anticipate the situation.
I said it in a general way. I do not ex-
pect any such situation would arise. If
that arises, then the Central Government
will have to look as to what they should
do.

The other thing my friend Shri Hari-
kesh Bahadur has said is that AIR has
lost credibility totally and that it has
completely lost credibility. If it has, it
suits you. But I am sure you are afraid
of All India Radio. You do not believe
that it has so much lost credibility. You
say. I donot say that everything is
good with regard to the credibility of
AIR and TV. I am not saying that. But
still I say your charge that it has lost
credibility because it is becoming a
mouthpiece of the ruling party is not
correct....

SHRI HARIKESH BAHADUR : It
has not lost, but it is losing very fast.

SHRI H.K.L. BHAGAT : T did  not
interrupt when you spoke. I gave you
so much consideration and respect be-
cause you deserve it, But what T am
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saying is this. You just uaderstand.
What I am saying is that the Chief Minis+
ters are welcoms to broadcast. There
i8 no departure in our policy and that is
why I said it. Now you are reminding
me of this and that. Let me make it
clear to you. The Director General of
All India Radio has never said that ins-
tructions went from the highest authority.
It is wrong. Nobody has said it. Not
even the Andhra people have said it. You
are saying something which they even
have not said. Thesefore, you are trying
so our-Herod the herod. In your anxiety
to act in a political manner you are trying
to out-Herod the herod. Nobody has
said it. It is categorically wrong. At no
level was there any interference and there
is no question of the highest interfering
in that. Nobody has interfered in that.

About the Prime Minister I have alrea-
dy said. An inquiry was made and they
were told that it was alrcady cleared,
You referred to a newspapers report. I
am glad you gave me an opportunity to
clarify that—where somebody mentioned
that Mr. Mallikarjun, my colleague, did
.it.  You always used the language, ‘Per-
haps he could have done it.” Do we
talk here on the basis of evidence or on
the basis of suspicion, infarences, this and.
.that ?  Whatever strong language you
use or clever language you use, it is no
Mr. Mallikarjun
has absolutely nothing to do with that. The

-position is that a clarification was sought

by the Asst. Director and the clarification

was given by the Director-General

here and there iS no
being involved in it.
Perhaps it could have -suited me
politically to say, ‘Oh, thz officer said it.’
This is not the case. We could have
said, ‘The officers stoppzd it and I order-
ed it No, this is not our position,
Otherwise, we could have taken that
-position. Therefore, it is no use blaming
the officials for it.

question

Of course, it is your constant practice
and it has become a habit—to bring many
things which should not have been
brought in. My friend méntioned that
in Jammu and Kashmir.
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All India Radio was missed. It is
totally wrong. In Jammu and Kashmir
what happened was that the National
Conference wrote a letter to us. All
these things are outside the domain of
the subject but as they are connected, I
am mentioning it. They wrote to us a
general letter saying, ‘We will pot use
your All India Radio’ without a single
instance where we had been unfair and
without any evidence put in. In a gene-
ral way they wrote. They were told,
‘No, no. Plcase come.’

As a Minister I might tell you this.
My friends, you think as if the Opposi-
tion Members only complain. Even the
ruling party Members complain everyday
well, this has not been done. You are
mentioning the M.P. I have not taken
the name. I am not taking the name.
I have received a complaint. The people
holding responsible positions are all
covered according to the guidelines. In
that case also a number of functions
have not been covered, But, that man
was so humble and so shy that he tried
to keep away as much from the publicity.
It is not like me and you who would like
to get into the publicity quickly.

About Jammu and Kashmir, I want to
say that there was nothing of the kind.
Even afterwards, we organised a talk
here on Kashmir elections and we reque-
sted them to come here. We even said
that the Chief Minister may come or he
may send his nominecs. He did not
send them. Still, when they returned
back. I would want them to utilise the
media. We do not want to keep them
away from there. On the T.V. also we
had discussions and we requested the
National Conference to come here. The
other opposition parties had participated
in the discussions, Still they did not
come. (Interruptions) About the script
I have said. He sa'd the Central Gover-
nment employees should also be given an
opportunity to broadcast in a similar
manner. 1 am afraid we are not doing
that. When vyou werc in power, you
never did that. 1 never talk as an indi-
vidual but I talk as a party. That party
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is gone. You are lucky in one sense beca-
use you have a number of parties. Who
knows, the number may increase on your
side next day. We have one leader. You
have several leaders — a number of them.
A person having the following of three
persons gets a similar opportunity. There-
fore, what 1 am saying is that 1 do not
want it. We want that the view of strik-
ing employees should be fully projected
on the radio and the T.V. in the news
form. We did tell the authoritly about
that. We told them to do that in the
normal manner.

Your charge is not «correct, The
broadcast projected on the network
of the media has been quite fair. What-
ever be their view should be given in a
free manner. The Deputy Minister has
also said it. One point that you men-
tioned was that the Chief Minister of
Karnataka was in that function with the
Prime Minister while a railway line was
opened. Therefore, he was present. His
name was not there I shall check that
up why his name was not mentioned.
We have no intention of keeping Shri
Rama Krishna Hegde’s name out. He
was invited to that function and he was
present. He welcomed the Prime Minis-
ter. There could be no intention to
keep his name out from the Radio or
T.V. Sometimes this happens. I do not
know what has happend in this case. You
are asking me offhand. His name should
have becen mentioned. I can tell you
frankly this. If you ask me, as a Mem-
ber of Parliament from Delhi and also as
the President of the Congress(I) Commit-
tee, 1 have figured on the radio and T.V.
very little, very rarely 1 was called. I also
had the fecling as some other Members
might that on the radio and the T.V. the
Ministers are covered more as the Lead-
ers of the Opposition. You raised an-
other point. The names of the members
are not mentiened in the news as it used
to be mentioned before. They have
adopted certain criteria.  You have rais-
ed a calling attention motion. Your
name will come with so and so. Tht
does not mean that we are discriminating
in your favour. You should give some
technical consideration when in a broad-
cast of 10 to 15 minutes, sometimes the
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number of people speaking is 30 or
more.

MR. DEPUTY-SPEAKER: Mr. Bha-
gat, look at Shri Harikesh Bahadur.
Whenever a calling attention comes up.
I have seen that his name is always
No. 1.

SHRI H. K. L. BHAGAT: He is very
lucky. I may tell my hon. friend, espe-
cially when we have Parliament’s procee-
dings on the radio and T.V., all the
names are mentioned. Sometimes they
are also by mistake omitted. We tell
them that this should not happen.

I do not want to dig the dead. 1 do
not want to go into the past. T need not
remember something which is unsavoury.

Now, you are making a charge that
we are misusing. You have used very
strong language obviously to catch the
headlines. No harm. (Interruptions) You
may not accept it. This is my weakness
also. T do the same thing. You do the
same thing. What I want to say is that—
I do not want to hurt my friend Mr. Raj-
da, Dr. Swamy and Prof. Dandavate, for
whom I have the greatest respect for his
ability and integrity — that T.V. and
A.I.LR. were misused during the Janata
time. I agree two wrongs do not make
one right. We do not propose to follow
you. The gravest misuse of the media
in this history of this country was made
during the Janata time when Mrs. Gandhi
was persecuted against. Why? I can tell
you. Under the law you cannot bring any
allegation before the media until courts
have taken cognizance of those allega-
tions and taking cognizance of allegations
means that an F.I.R. has becn registered.
During those times no F.I.LR. was regis-
tered. Some investigator was appointed,
a statement recorded and you brought it
on the T.V. newspapers and radio with-
out even a case having been registered
and also without the man concerned being
heard. It was donc day and night. It is
an old story but you may consult your
lawyer. ([Interruptions) Many  people
could have been presecuted and proceed-
ed against but we did not do it.

SRAVANA 6, 1905 (SAKA)

Ref. 10 A.P’s CM.to 398
Broadcast on AIR (CA)

So, Sir, as I have mentioned this incid-
ent has happened which I did not like.
I did not like this incident. I had said it
in the other House also. My friend said
the States will ask for separate T.V. or
radio. We do not want this situation to
arise. We want to associate more and
more people both on the national hook-
up and regional hook-up. My feeling is
that India is a beautiful bouquet. The
States and territories are flowers — all
beautiful flowers. If you try to separate
a bouquet from the flowers or the flowers
from the bouquet then everything is lost.
The other day at a function outside Dr.
Subramaniam Swamy said sometiing
about regionalism. What I am saying is
let us remember India i1s above all parties
and all States. If India remains every-
body remains. I do not believe that to
make India strong weak States are need-
ed. No. A strong Centre is necessary
with strong States just as you have a
bouquet and if you remove a few flowers
the shape of the bouquet is lost. That is
ourpolicy.  We stand for the concept of
federalism. We wish to stick to it. We
want to survive. There is no question of
discrimination against NTR. He can
come to the AIR and as far as your in-
sinuations are concerned I do not want to
attribute motives to you because some-
thing you might have said in ignorance.

SHRI GOTTE BHOOPATHY—rose..,

MR. DEPUTY-SPEAKER: No, no, it
is not permitted. I am not permitting
you. You please sit down. The rules
do not permit you.

(Irterruptions)

MR. DEPUTY - SPEAKER: Don’t
record whatever he says.

(Interruptions)**

(At this stage Shri Gotte Bhoopati and
Shri Puchalapalli Penchaliah left the House)

MR. DEPUTY-SPEAKER: Now, there
are four Members to speak on this Call-
ing Attention Motion. The next name is
Dr. Subramaniam Swamy. Now, it is
nearing 1.30 P.M. Can we take it up
after Lunch?

*¥*Not recorded.



399 Ref.to A.P.’s C.M. to
Broadcast on AIR (CA)

DR. SUBRAMANIAM SWAMY: You
can have it after Lunch also.

MR. DEPUTY - SPEAKER: We ad-
journ the House now and will meet at
2.30 PM.

13.30 hrs,

(The Lok Sabha then adjourned for Lunch
till Thirty minutes past Fourteen of the
Clock)

(The Lok Sabha re-assembled ofter Lunch
at Thirty minutes past Fourteen of the
Clock)

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE—Contd

Reported Refusal to Chief Minister of
Andhra Pradesh to broadcast from AIR
Station, Hydrabad.

[MR. SPEAKER in the Chair]

MR. SPEAKER: 1 want to bring to
your kind notice that Calling Attention
means a specific matter for which we have
taken up the discussion. And if this un-
precedented deluge on certain other
extraneous matters should be brought in
and dragged on throughout the day, then
it is not going to be calling attention any
longer. I would like the Members con-
corned to keep to the point in view with
reference to all these Calling Attention
and every Member of this House should
concentrate fully and 1 will specify cert-
ain minimum or maximum time for that.
Otherwise this is not going to be at large
that you can go on like that.

And also in regard 1o your letter, I
gave specific instructions. If you have
to introduce anything extraneous, you
must have given it to me before.

SHRI RAM VILAS PASWAN: You
take it. These are the Press cuttings.

MR. SPEAKER: These press cuttings
are nothing. You must make & note
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that you must refrain from anything
except this specific matter of AIR.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, the question
is what is this Calling Attention Motion
about? Itis not really whether Mr.
Rama Rao should get permission or not.
He had, in fact, been invited to make a
broadcast and the Minister himself in his
reply to Mr. Bahadur said that he was
not very happy with the incident. So,
this is not the question whether Mr.
Rama Rao was right or All India Radio
was right as such, because the Minister
himself says that he was not happy with
the incident. The question really that I
would like to raise here is not regarding
the matters connected directly with this
incident, but the fact that this incident
has happened not once, but before also.
And we would like to get to the bottom
of it and like the House to have an assu-
rance to see that this thing does not
recur.

Sir, the Minister in his reply has made
four points in sequence.

The first point is, he says: the Assist-
ant Station Director, Hyderabad Station,
however was not clear whether the broad-
cast on the same subject could be made
again so soon after two days.

The second point is : Moreover, he
was being pressed by the representatives
of the NGOs and some Opposition leaders
in Andhra to provide similiar broadcast
facilities to them on the issues.”

The third point is : ““He, therefore,
approached AIR headquarters for clari-
fication through a telephonic message on
18th July.” Fourthly, he says : ““In view
of the difficulties expressed by him, he
was asked to await further instructions
before proceeding with the proposed
broadcast.”

Here is a statement in four parts; and
the main thing is that the Station Direc-
tor said that the Chief Minister had
already spoken, and whether he should be
allowed again. And along with it, the
other point is that the others are also
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asking, i.e. the other parties in the
dispute arc also asking for time.
For that all, there was pressure. And
then the Station Director. refers it the
Central headquarters, and the Central
headquarters says : ‘All right; you wait
till we make up our mind’’. 1 say that
this is in contradiction to the assurance
given in Parliament by the earlier
Minister, Mr. Vasant Sathe when, on
23rd February 1981, in reference to the
Kerala Chief Minister’s incident, of a
similar type, he said that there were
certain guidelines. This was said on the
floor of Parliament, viz, that there were
certain guidelines i.e. when a Chief
Minister asks for time, the Station
Director was competent to handle it; and,
as a matter of course, he should take the
decision. This is in the guidelines and
this is an assurance given by the Minister
in Parliament. Such incidents were ugly.
This is not a happy incident, because it
is an incident between an elected repre-
sentative, and a Government scrvant; and
such incidents arc always unhappy oncs.
They foul the atmosphere.

When there is a conflict between me in
the opposition and him on the ruling
side, in the House, it is understandable.
That is a part of the democratic game.
But when there is a conflict between the
Chief Minister and a  Government
servant, this is a very unsavoury thing;
and at that time in 1981, we assumed
that such things would not happen,
becausc guidelines were there. But here,
the guidelines are being violated all along
the line. First of all, the Chief Minister
asks for time. The Station Director has
no business to say whether it should be
given to him once, tw.ce, three times or
whatever. He has no business to say
that. He could have said ‘No’. In that
casc, it would have been an entirely
different situation. He has no business
to debate on this question. He was also
wondering : what about the pressure from
the opposition, from the NGOs? They
also want to speak. This is not in the
guidelines at all. He could not even
think about this.

There is an American principle called
. the principle of equality of time. A man
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presents a point of view; then the person
affected by it will get an equal time, to
make representation on the same medium.
This principle, unfortunately, we don’t
have in our country. So, all of a sudden,
this Station Director should not have
been suddenly gripped by this desire for
equal time principle. I do not find any
basis for his thinking so. There was
never any question during all these 35 or
36 years of our independence, of All
India Radio ever considering the other
point of view as a matter of right.
Therefore, there could never have been
any question in the mind of the Station

Director that he should consider the
other side.

The third point is..,

PROF. N. G. RANGA (Guntur) : The
other side is also within the Govern-
ment.

DR. SUBRAMANIAM SWAMY : No;
this is not in that sense of a Government.
NGOs and the Chief Minister cannot be
equated. Anyway, the third violation of
the guideline is that he approached tlic
headquarters for a clarification. Mr,
Vasant Sathe had very clearly stated, if
you see the Kerala Chief Minister’s case,
that there is no question of this being
referred again. This is a matter that will
be handled in the Station itself.

But he did approach. This over-
zealousness—why was he afraid ? Did he
think that that the Central Government
was not happy, with the State Govern-
ment; and, therefore, if he gave that
chance, may be he would be accused of
favouritism ? Or, was he perhapé a
person who was not in sympathy with the
Chicf Minister ? 1 do not know. I do
not want to make any allegation. But
I would say that it is a violation of
guidelines by the Station Director, to
have referred this matter.

The third violation that has taken
place is this. Here, they say that in view
of the difficulties, he was asked to await
further instructions.
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There again the Central Government
should have told the Station Director that
there was no question of guidelines. He
was competent to handle it and that he
should handle it. There was nothing
for us to think about it. The matter
should have been resolved in a minute.
He should have been told that this need
not be referred and he should take a
decision. If he gets into difficulty, we
will defend him. But they seemed to
have all tongue tired and their hands
tied.

I don’t want to go into the question
whether Mr. Bhagat and Mr. Mallikarjun
were available or not. 1 was told that
for three hours the State Government
kept trying them. But that is understand-
able. Mr. Bhagat is a rare bird. 1Itis
very hard to get him. Sometimes he is
in Moscow; sometimes he is in Shahdara;
sometimes he is somewhere else. 1 do
not want to go into that, But I will say
that both the Director-General and the
Station Director had violated the guide-
lines. So, an unhappy incident, by
Your own words, has taken place. What
should be the normal course ? You have
been graceful, I would say. You have
cut your losses to that extent by finally
agreeing to allow him to speak. But you
should also say, sorry, this has happened.
You should tell Mr. Rama Rao that you
are unhappy. May be Mr. Rama Rao
has his own angularity, I do not know.
I have got telephone calls to say that
every time when Mr. Rama Rao comes
to the All India Radio, they have to
spend 7-8 hours, because he is very fussy
about what he says. Since he is a man
of very precise wording, he would
naturally be very fussy about what he
says. I do not know whether that is a
problem with them. But 1 was told by
somebody within the administration that
thig is the problem they have got. Not
only you are right on your part ultimately
fo give him permission but you should
have told him, well, look here, we arc
very sorry if you have been very unhappy
about this and put the matter to an
end.

1 think this is not an ordinarv issue,
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because this keeps on recurring. The
question i how to put an end to it.
Have you "devised new guidelines what
are you going to do ? There is a funda-
mental question which has to be asked
here and that is what about the autonomy
of the All India Radio ? Now, to this
question, he flatly said, no, earlier. But
I will ask him again about it. My moral
authority to ask this question is not too
strong because when my Janata Party
was in power, we did have an excellent
report prepared by Mr. B.G. Verghese on
this question. But we did not imple-
ment it. We also did the same thing.
T am not in a very strong position to
accuse the All India Radio of partisan-
ship. During the Janata party rule also,
you will be surprised to know that Mr.
Advani also put me on the blacklist. In
fact, I am now in the unhappy situation
that my name comes more often in the
All India Radio than it used to come
during the Janata party rule. But that
does not solve the malady. In fact.
during the Janata rule, even Mr. Morarji
Desai’s name did not come so very
often. It was only Mr. Vajpayee and
nobody else.

You may have seen yesterday’s national
T.V. news. There was no mention of
any other Member of Parliament. Only
the Minister’s statement was given.
This creates an impression in Tamilnadu
and the rest of the country that the
opposition members did nothing. Many
people are giving us telephone calls to
say that we must raise this question.
Fortunately, the newspaper corrected the
imblance. But the All India Radio
reaches 90 per cent of the people whereas
newspapers do not reach anywhere near
that pércertage.

There have been complaints from the
State  Governments regularly. For
example, in Jammu & Kashmir, they
debated the question of gun factory and
the whole proceedings were blocked by
the Al India Radio. These instances are
coming. What is he going to do about
improving the credibility 7 You do not
want autonomy. Then what is the goal,
what is the objective ? I1&B Report says
that the purpose of the All India Radio
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is to motivate people for national recons-
truction. That is a dangerous sentiment
if it is not properly safeguarded. You
have set up a Media Advisory Committee.
Has it come up with a single recommen-
dation restructuring the All India Radio
and the T.V.? If not, what do you
propose to do improve the credibility of
the All India Radio ?

SHRI H.K.L. BHAGAT: I am
always impressed by the hon. Member,
Dr. Subramaniam Swamy...

MR. SPEAKER : By his fairness or by
his eloquence.

SHRI1 H X.L. BHAGAT : I have the
appreciation on both sides. I always
expect something original from him.
Except for a bit of information which I
did not expect him to have with him,
there was nothing original. And there
also he is not quite correct when he said
that Shri N. T. Ramarao takes 7 to 8
hours for a broadcast. Shri N.T. Rama-
rao is a very experienced and seasoned
man. I have great respect and regard
for him. He has been in a linc
where recording and so on goes on and
there they are meticulous. Therefore,
he does it part by part, bit by bit, point
1, point 2 and like that. So, normally
he takes more time than others, but not
7 to 8 hours. Probably on one or two
occasions he took about three hours
for recording a small spcech of ten
minutes. It is truc that he does it ina
different manner as we do it in pictures
and so on. But we have no complaint
against him for that. We would like a
person of his stature to do it as meti-
culously as he wants to do that. Itis
not because of that this whole thing has
happened.

My good friend, Mr. Swamy, has said
that it is a matter between the officials
and the elected reprsentatives. I am
sorry to say that I do not agree with him
on that. 1t is not as if the officers
wanted to slight Shri Ramarao. Ultima-
tely the responsibility of the whole
episode falls on the Ministry, on us. We
are responsible. 1 am also elected.
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Similarly, all of us are elected. It was
not a dispute between officers and the
Chief Minister. The officers have great
respect for the Chief Minister. When he
said that he would come to the studio
for recording the speech, they were ready
to receive him. When he said that he
could not come because he was busy in
the Secretariat and people were there on
dharng, they were prepared to go there.

He said that the code has been viola-
ted. I have said it myself that the
Station Director need not have any
clearance from the Centre in  such
matters. It was not necessary for him.
I would have been happy if he would
not have referred the matter and finished
it there. Then probably, this would not
have given an opportunity (o some
people to use this against us. An attcmpt
has been made to use it against us, as if
we are denying the opportunity, discrimi-
nating between the Chicf Ministers of
other States, we have no regard and
affection for Telugu language and so on
and so forth. All this is wrong. We
have as much regard for Shri Ramarao
as my friend, Mr. Subramaniam Swamy
has. We have great respect and regard
for the brave Telugu people as well as the
Telugu language.

DR. SUBRAMANIAM SWAMY -
Why do you not say sorry to him ?

SHRI H.K.L. BHAGAT : I myself
have said that 1 am not happy at all. 1
have repeated 1t. But as I said, there
are tircumstances. Afier all, we are all
human beings. Here you and 1 do so
many things. After all, a Station Direc-
tor is being asked to give a broadcast
second day on the same subject. There a
situation of its kind has arisen. Moreover,
he is being pressed by the NGOs, who
have threatened to sue him. He is being
called to the office and police escort is
being provided and so on. He is walking
in a peculiar situation. In that situation
he feels that he should consult the
Centre. 1 do not think that you
call that as somthing...... ( Intrruptions)
Mr. Subramapiam Swamy, I have
always listened to you with great regard
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when you talk relevant, when you talk
irrelevant, when you talk with sense or
otherwise. You are a very sensible friend
and Member of Parliament. 1 have great
regard for you. Same thing I would
say about the Director General.
Now, he says the Director General should
have cleared in a minute. This conversa-
tion takes place on phone. He reports
the situation to the Director General
A.L.LR. Now, he says ihe Director General
should in a minute have said : all right,
you proceed with that. Therefore, I say,
he has to go into the situation, circums-
stances and so on. So, he said you hold
it over, we will let you know, don’t put
it, and then they informed him in time.
As I mysclf say, I am not happy about it.
1 would have been much happy if the
whole thing should have been cleared
then and there itself. I am saying it
from the Government angle and in
fairness. Then this opportunity should
not have arisen. Now there is a com-
munication gap in other ways also. The
newspapers got the reports, a number
of articles, a number of things
were  written, I do not blame
them. Of course, none of them cared to
find out what was our view point, none
of them found out other things. A num-
ber of articles were written on certain
facts., Some paper wrote, the Deputy
Minister is responsible. T do not blame
them. Their job is to get the news from
whether they can, But it has not helped
us. T do not like this incident at all but
to say that the Station Director or the
Director General should not have done
this, should not have done that, or they
are biased or they wanted to do this "or
that or saying that this is a matter bet-
ween the executive and the clected people.
With due respect to him, he is not cor-
rect. I do not know the Amzrican demo-
cracy, he knows mere. He has been to
America a number of times. Unfortu-
nately, not me so far. Of course, in this
connection we have been given opportu-
nity, certain category has been given
opportunity, We place our viewpoints
in a balanced manner. The views of the
striking employees int this case, as in other
cases, should go on the media and they
do go. In this case also the instructions
were given that their view should go. No-
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body can -and nobody should ignore the
views of the striking employees anywhere,
whether it is in Andhra or it is in Delh!
or it is in Bombay, ' their views should
definitely go on media and they have
been going and they went in this case
also. Of conrse, we have never equated
the Chief Ministers with others though
every citizen in this country has equal
right. This is in our Constitution. But
in the use of media and so on, there have
to be some norms, some quidelines and
we have gone according to that.

Now, he says that this officer is over-
zealous. Mr. Subramaniam, with due
respect to yvou 1 say that if a man is a
bit cautious, don’t call him zealous in the
sense that he is working in such a situa-
tion T think in over-zeal probably I
and you can beat anybody else. We are
very zealous in many many things, in
raising matters and so, on, I do not want
to go into that,

Another point is he has talked about
the question of autonomy. He knows,
he has said that they did not do it and
our position also is that we do not consi-
der it necessary to make them autono-
mous corporations. I need not dwell
at length at the moment on the point.
why we do not consider it necessary.
Ipso facto, by the existence of an autono-
mous corporation itself everything will
go right and nothing will happen 7 Well,
some people may think so but thisis a
theory which is built for some years.
How many autonomous corporations have
come in this country which were being
criticised day and night for not being im-
partial, for not being fair, for not being
just and not being honest. I am not
using it as an argument. Fven autono-
mous corporations which are in U.K.
and elsewhere, they have coms in for very
strong criticism, they are criticised and
there also the Government have some
control over them. He himself has said
in what a situation Ministry of Informa-
tion and Broadcasting are placed. He
himself said talking about the Janata
period, that even  Morarji was not
covered. He says that, I do not know,
He says that it was the same Party but-
Morarji was not covered. Similarly, I-
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am saying that today I am blamed not
only by opposition but by my own Party
number of times, todiy also, that this
thing has not appeared, that has not been
covered, important functions have not
been covered. Similarly, the charge
levelled by Congress Members is that all
officers are overwhelmed by their Govern-
ment, by their officers, by their Chief
Ministers, therefore they are ignored.
Similarly, the opposition people say “we
are ignored”. As a Minister, 1T am a
party man. 1 do not deny thatT am a
political person ; I am as much political
person as you are. But I have to carcfully
weigh the things at my disposal. When
mostly general allegations are made
without substantiation, [ have to say with
respect, I have to ignore it. Therefore,
I say these things lead us nowwhere.

Rezarding the - Varghese Committee
Report, I have said that it is not necsssary
to make it an autonomous corporation.

Then he made mention of an incident
about a TV news where only onc name
was mentioned, and that was of the
Minister. Before becoming the Minister,
when I was sitting here as a member, I
had a feeling that in the media, and to a
great extent in the press also, mostly it
was the Ministers and the leaders of the
opposition who were covered more. You
are very fortunate because you have so
many leaders of the opposition, as 1  said
in the morning. In fact, vour number
may grow as new partics come in.

DR. SUBRAMANIAM SWAMY :
After the next election you may be

luckier... (Iulern.lptions)

SHRI H.K.L. BHAGAT: In the
Hindi national news they do not give the
names. Now the names are given in the
Parliament Bulletin. Because of difficul-
ties and practical considerations, all the
names are mentioned in the Parliament
Bulletin,

Now I am raising another fundamental
question and I want you all to go into
that question.  What should be the con-
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tent of the news. I have received a nums
ber of letters from various people. They
say not only about the media but even
about the press ‘*you are projecting and
giving too much of importance to
political news”. They say that news oOn
social, cultural and economic develop-
ment, what is more attractive to the
people, what is more meaningful in this
country, that is not given the attention
that it should be given. I am myself a
political man and 1 say that political news
should be projected. But the listners
are the whole nation, the nation as a
whole where we have a very rich and
diverse culture, where we have 8o many
things in the country, se much to project
apart from the day to day politics, which
is no less important and more attractive.
I am impressed by this argument. I have
held a meeting in my Ministry and told
the officials that we should secure news
from all the corners of the country, we
should import better content to the news
and also quality and that while we pro-
ject the political developments, we should
also project more social, cultural and
economic richness of this country and
the developments which are taking place
in these fields. This is a question which
I would pose even to the newspapers. 1
do not say that they do not project the
developmental activities ; they should
do it. But it is a serious question which
should be thought of as to what kind of
ncws we should project. -

It is true that if there is a case of mur-
der, itis projected. I am not against
reporting it. By all means report it. But
my grouse is that while it is given impor-
tance, the developmental activities do not
get that importance. While it gets a
big headline. the developmental project
goes unnoticed. T am not blaming the
press, let it be clear to everybody, but
this is an aspect which connot be ignored.

My hon. friend has rcferred to the
Media Advisory Committee. This Com-
mittee has m1de certain recommendations
from time to time.

DR. SUBRAMANIAM SWAMY :
What ?  You lay it on the Table of the
House.
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SHRI H.K.L. BHAGAT : Whenever
an opportunity comes, I will do that.

DR. SUBRAMANIAM SWAMY :
That is an assurance that he will lay it
on the Table.

SHRI H.K.L.. BHAGAT : If you ask
for it, I will do that.

He said in the beginning itself, because
he is wvery intelligent, that the issue
is not NTR’s broadcast. As he
very intelligent he has tried to say
many things. He has himself said that
the issue is not that. We have ourselves
said it that he could have broadcast at
that time. So, I may inform Dr. Subra-
maniam Swamy that he is absolutely
right that we had no intention to deny
facilities to Shri N.T. Rama Rao. I said
it on the floor of the House and 1 am
saying it again, he can come forward and
make a broadcast from A.I.R.

DR. SUBRAMANIAM SWAMY : The
recommendation of the Media Advisory
Committee must be laid on the Table of
the House. This assurance has to be
given. They did not exist. That is why
1 do not know he is going to lay them on
the Table of the House.

st TRfaeE qrEEm (815197
qEqE  WEIEd, gg ArHAr fqaw F1 qEY
g, drgg &1 g | § wag S &7 9ga
AT FIAT g AT gAfA0 AT IA1ET
Fw@l g & a ard =iw rgus @
SEAT T AET § ST AAFT (6
9§ & ESAET AT AR & | ot #
gq & {AT TH T qgHT AN
ATEAT § WA ST A GgT EIE F ATy
#gT & fo fas <o #+deg o =17y,
afadwa AR gax A, qfFT 53 qu
A A QU IR AfFSrwarzs g,
ar T w1 AfadiwArgsT w37 @ ar
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qifedlwa g ¥ a4 g @
qHd g |

) Udo #o q’&rom:ﬁ;}lqﬁ
TEN FETE L.,

st T fa=a qeqaT . W9 7 &gl
g a8 WY o =gy | F Y F
T F gREEA gfed ug &I gATar
g fog =Ner 9T @37 # F7 fq WX
feerar gom facy w4 ot & avae9
ar &er war fF SRl e, 9
T AT & UF |1 GrI &7 TF
zrez Y A8V A1 | W fasrg qraare |
geifaae  fFar a1 geEsia Jear 9 #0
Fgl a7 Y gU=ad S A FAT FE—Tg
g9 I3 A8l far | 9 § F9 gaa1 &
FZ 27 fF agi 9¢ gearg g wE@r & 99
F wryg # faadr g 9 o faear
sqFT &1 g | yaeor § fagw |47 St
F qFIed & oqvq W, [T I FT 975
gew graT g, ar Fgd g fF e ag
feredt o #iwg (ME) F agq ¥ FE3
qIET 9 T9T9 FAT <At gfreg=r aiy

FHZFIHR ST § THT F G H qIL-

dat & I3 H faar gw #1 §9 wgr
foF @8 %7 &1 gIEAT HIHAT TG €,
afew g W amfyEt &1 gara
€1 58 oagT ax fady w4 Y afeg
I | IH qE- AT @ fF wua
(M1€) & [YT g1 FT IIT FT Fga
F1 "rET fae mar, axeg g fa o
fedz g 99 F a9y § qWWA A &
[T - AET FRT | ZAAT AT ALY &gl fa
fagrelt ==t & O 7 o fEar saxa
HT | AT Fgd ¢ 6 Aag I1% 2, 39

¥ Fq1 o9 fawear g, f&9 F g e
fawar ?
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gamfa wgEa : ag ar uHo o
Ao F IR H §

s e faete qraae - U s
1R et & qeraraqe WFY F X F
g, AT TTo o HTTo F FTHY T &
SN

T # 1 qweg A8 & fF udo e
Lo gafafauz fear war, s =17
dreg a&rg 3, afFT a7 ggfifaue
tFmr 2 | ¥ us F1q FAT ATRAT F—
ITHT FAATA A% U gATE @I &
AT §, ArT & Ak frface w1 g afFq-
faoe Fwr 2, I &1 o9 9gi & a1
I & JATTET 97 9297 2 | 9ISy
F1 9% fafaee FTeRTy FI7 a1 919
Feu Fr a7 da 2T &1 ArAeT g A
2, FITRLT FT ] AT @I g ! AL
1T FT AL XIAT TET T TEAF GEA
T FrwTg w3 | g faet g
& gex A §, FgarIu, AeAT A1
grama A few ar gafafagz adr
frar ? 97 17 gg HE@EIT Y — I
% geq §AT &7 e garfiq qgf
frar | SAFY ATFTRAIT & fHAwEw
eI ¥ Wi 9gt F < femr @
g 29 FEHAL 1981 FT TG@ATT & |
cqpreyy gem, FATEH, QI F FAMET
F AT ATHFIIEO AT GIET F1
aIE ¥ A9 &7 T ST AT
TAGT AT HIET HIAT I <7 HIAIS-
FTA § T W B | AR AAAA
AT T F7 GSIeIfege § 1 i1
¥ ged qAY F gEAY § 3—AWeA F
geT I &Y ugo o URTUT & A
ATFHTAATIT 7 ST aata /a8 39
Fa wegar &1 s, DLy g’
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HATAT & =7 § %gr 747 § fF @
¥ &1 g3y 7Y o aFar B gar-fades
T fAoig ST o7 ag IRt oruAr v
A5 @ afew ag favg R g @6
or, fraa srrsreraTen YUY A19STR
qA% @1 7 | gg v gfear feqr
TRl & #IR & ag WY ALY FgAT Aigar
frdr safer &1 7w A< f g SAFT
Afeat & wfer Fa wewr mg & fr
Yot wisde fafads gar o w@r ¥
ag wtaw  (WE) &7 4 AE § FifE
I ARE W 09 (A72) F @A a9
AT 2, I FHT ATH AT I T TEI HOAT
g W wwE (AE) F 45 AW
FFzA g, 998 F fa-feg &1
IG TLHIAT Z AT TATANAT 9 oy
ST AZY ATAT & | '

§ v AT gg A qUH-ETE hgAT
JiE fF T A gw g, WA AR
WO TE G F Ji9 & fF
T g S &1, T W s &1 a9raw
1R FEl § a8 T ATE 1 FA 193 W
g7 q¥ fewwew @ @ AR @w
FIT ATH FTFZ a91 gHT g & I
S & IR A ARE SIT g ar 9
FH JaT FT ATH T A7 A7 A0fgT
AT JYISIIE F FFGA FT ATH TG o
gEd, T FAd & HEA KT A
g WA, T JET Higy fF g1 908
F &M 7 gg wgr ar fager & @i A
g TF & ST ;AL AT qg W AGL
Fg THd g Al Al FT TF AT Fg
Sifrg for gaT e e fager & w0
T oz@ gk § foar saag & & a6
g TE F g AT FHT (ATE) &
THoMlw & @i ¥ ey o= Fw@gAH
S & fewar 2
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aufa wglaw : 47 /) 99 WY a7
TH §, AT WY HIAT ANT G
FIIT |

ot xW faena  qraar o garefa
ST, g ®IHAT agq sfew & AR o9
19§ 9 G971 FT gH FT AT AT |
& I9FT qgT AT FYETE | F S
W g AR 5@ 91 19 a7 10, a9
AT HST IJ9T g AT JT g AT H
FIE FATTAATHKY F=8 A1, AT IST
g FTIAET § fawrea fso |

awrafy #giea : a8 FATfaaHe
ET FT GATT A8l & |

You are repeating the same thing.
What is the use of repeating the same
thing ?

st Tmwfasrg quea@ @ § a8 w8
@r a1 fF gz fa% q19 7 arq 98 &
a7z Argg Froa@ g fF ey
qrag FaT & | ofewH AT AT G
q ST F FOT FAT ATUT FMT & AR
AT FT TUTH HAT IAS ATIT AT
Sgured FIF & fag guar o, a
T IFEAT, ATTHT FIF A1 FAT-
TEH & yET HAT FT AT 91 0T J1AT
¥ | ==l & e fafaeey 1 am T8
fear sraT 2| Fal & =0 fafawe A
FaTEE FXAET 1T o1 WX IHET A7
3AT qE WA ATAT 2 | AT AW S
AT ®T JTT FIT GITAT AT AR & |
FAT 1T 9 F1 qg GITT AT AT 8
f og srrer gfeat wioa aret &1 Afeat
& ? a1 AT9 Ig FeAl Agd g &
ST F wgAr aan ¥ fewm @A
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g 7 FaT AT Ag FeAT ARy &
Ude Zro THTUT FT TE NI
e ASAT T g1 AR 74T W9 TE
g & fF watew &1 qww ¥ e
AT g1 | # ag Fgar g 6 o ey
g7z AR w2z foafag 9 ow F49)-
T da1 W) &, gewrfiar s@aa wed
fzmar 2, @ feene gfear fear &
fow a1 77 @ & Fmrew T A
fan o FHRE gz @y o § 7
AT WTT 3T AT TG & Y T
uF FHEE g9 fau gamr g 1 93
1950 T STATAT A8 & "7 Y | 3
AT gt 9 W ST § AT er9a7 2
UST 97 | T AT TgF § AR A
AT gl ZT | gHFAY RIT Fgar ag 2
f& str7 &1 g & fau us #iT e
FETAC JATAT T |

aurafa #gied, wd # 0dc o
VHIUT F 9F F aR F I Fgam
AT § | Segia & 97 fowr , 99
¥z § I a8 FET ¢

In this connection, officers of my Infor-
mation and Public Relation Departments
contacted the local All India Radio
Officers on 17.7.1983 and after securing
their consent issued a Press Note that I
will be broadcasting on 18.7.1983 at 8
P.M. However, to-day
(18.7.1983) 1 was informed by the local
Director of All India Radio that the
Director General, All India Radio, did
not give clearance for my talk over the
A.LLR. on the ground that I had already
broardcast on 15,7.1983.

afternoon

& T ¥ a8 AT Agar g fE o
qgi drdwe ATTEET A 0 I F7 AFT
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a1 &rEe anfeaT =gar ar e
a7 & ifeae & Q& fear | o A
Fgr f5 gfaes STEFT #1 A7 4dT
Y | gfeiz SrglFeT F1 AT 2 wfEa
gfqEae IrgiaeIT &1 @ Tlo o
T #g faar fF qu Sewee 7 740, a1
qg #§ FITHES FIGITAT | HTH]
qury ¢ fa ufaedT srgisev 7 @@
arR ¥ q91 o Sto ¥ #fdw W
FTT ag & f 73 S F Vo Sito HT
FET AT o Sito 7 T&HaT fear | Gt}
F¥ @ AT g AW A AT
Ty HIST o o T 9 WIT IHE AT
SgE! AF fear waw | w9 w AR
gHT 17 i@ &1 F3T T4T AT |8
qarir|m & A A 7o a4ar fF gen
gAY St FEt FOF @9 g # "I
IqF AR IAFI UF 2d 2 | I &
gt R uF qret & agi 2 F gEa
g g4 F gET AAT § | FIE=YIA
AR zfear &r AT 19 FIOSTHIA
(1) % fo@r 32—

“‘Freedom of speech and expression.”

gg fea ¥ fag g ? 741 ag wmOE
far & 2w og fow wwm AN §
form €Y 2, sa® geq WA & fro & 2,
ATTE FALT A & fay Y 2 7 Far
ug ¥ & g Arrf@l ¥ fay agr @ ¢
AT g at ATT THA o7 747 & 7 e
sfear Ieqr AT gEma & g/ H
fer & faarx faan sro ) @@ wo=d
yrqef 48Y &, 4 & #) 9IS & | ;I
g g9 &1 19l gt ¥ A FH & A7
F O & srer fear dfeat g e
ST HIT T ATH &1 I@AT ATgS &
ar ggd fou gvgF gl quarsd |
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Tarafg  agied, A3 REIRT | wed
T FgT & —

L

“gTgH FATIT ST TR H HIN-
g afwwrfent & wfafafaay aur
g fageft Qe gra 99 9% I
ST ST ¥gr 91 fF 3w fawy 9% 9+
WA s &Y waiw giaeny
ST &1 ST |

fFa 1 9 qam@ =19 QT 91, 7
¥ gHF fagary g | yoA G 99
TS JGT 8 T AT gH AN WY ST
g B gasr WY sgra & ared fear
AT P [974 &Y UF AT HITH! T1T
femtre ot | mgrow ¥, swd A
TFETET F1 gIATS 9« @ g | 99H
Xl TIE FT NI9ET T ATT AT |
Jr9e fagq fav sa=rfal 1 a9
&7 AT fear | o agr qmod geg
A1 AT FHT IR 9Ifes § 1 3Hd ugd
qET & I Y&T HAT ¥ | I3 qgd
¥ T HAT 4 | IAF gIEY §
e fag soq sy & aaman g,
st 1T 9wy g fHar AT §
FAT dg I HIHAT HF § & I g3
BIST ST 7 (=ggem)

Tl wgied, g IRy ¥ gEd
G &1 /A o9 § 1T FEY | G99 g
eI ZAT 2 ar3I9d A ¥ eraay
Fq1 difq & 7 fwafag ag Asar saman
7T 8 ! (smawA) |

ot g FHIT AL . (Fyge ) #*

MR. CHAIRMAN : Please do not
record these things. Ram Vilasji, kindly
cooperate with the chair.

** Not recorded.
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Y ¥ faeg graEaE 0 {F 9go
& wgr & & ¥ ey o ey =y
T AR T F fFA 0T A189 F%
Qg ¥ Afq w a w8 W)
oo ¥ 9= §, A ®) gE HAT A |
AT ATTFT THTL &, FF 1 v
AT FT @ AT g aHdr 2 )
A ATY AGE d3 &, A B AGT AT
g5 aFd & A9 IW & A @ FT
qT% HEFT TATIA | 9F HT98 &I
A ¥ Fr A o ger wAE) F7
TEFT ¥ Agl garar ! W99
arqy B #r af gI-gd gi9d
9% gy § RAAETE FIAT gE fFar
g few e Afq adl and fF ami-
faarT & fod) geor 93 & g9 AT
qdY fear srom, 99 & fag awia difa
sqar€ SrTaEy | STy F1E st w5
ey w1 Far dfwg faad @iy g4
TIAT A HEY ¥ | qY & 19 Y g
qeY 2 |

ogSe & auy ¥y fegfy & 7
gr @ e gfeat Afsar w5 awig
o d¥o Yo FT gAqT THE F T |
WY ¥ T S F g fedr o
s W g giea 7 a9eC fE g
Mifear § garu faeamg & se 9w
T g dre dto ®Yo gAaT 9T

(smaam)

A wafear @ § ) afm #ad)
A gga @ fawifedr &1 &, g9+ =@iq
aifrr | arwTIETOT AT gRemA &
qIAATHY & fagia &) w13 $ifwo
greeuze fwme ng sfig | WY
F@ § @1 ™ fafasta $ALT aar30
foa® = @idf & gaex mfaer &
R FAIY UF MET ATET g4 FX
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AT 3T 9 F1g far 17 1 79N FYP
Tt Y & Ay fobe e 7%
AT ¥ 1 AT FIE TREFL TedT BT
g @ IgEY Y ared FT &9 H1f9T
9% favg FEUaE W F FH
FIfIT | (aaaE)

fest ger @t & ga¥T F @
faerars wa #ifqe, sea gaface =
FITT | TS FTq FIIAT AT HATHIR=
AT FY TFFTT9 § HAT F7 faare 1@y
£ | FAT AT 9T AT UF 9 a0 297
e f& g gFr gfteaie g o
qdf &1 gfeedir & | zaw oF odf
aY M9ET §G FATI0 | (=@

§ zagy s Ifa® T gafag 3 vy
g Faifs gt T UAAIfaF @7 a2
g owr 7 W faw oF ifafers
1Y FT JALG @I | (TIq™)

qOSINA F1 IS HTEY ¥ HIW
FT F10 f@ar 7 QU & 1| FOS R FY
Tl IFT AT FT FIH T § 47
AT GUIT AIRY =097 gH 93T F %I,
gaq & arge, e ofear dfear & Az
97 gREAT & e q¥ fgqqw sy
g3 | TFT oF NI F1 J9Ef awT
agt faar sra o

15.19 brs

(Dr. Rajendra Kurtar Bajpai in the Chair)

st gwo Ho Gwo wma ¢ T
wgIET, qrEAT S AT §, oy §
T TR § AT § | IF T SR TE
Ay g Y & IAFT SATIT QI
gaqT g | STE A F1 A FF @i}
T g AR a8 AL IEF[ IALC
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ZAT 1 ST AT 9T PR JET G
FTAT § 1 T (O qF 79 90T FG
& AT

g uF faowey @ w8 & fF
T AT gH GO FITTH ¥ A gUgY,
AHea), &t FF FUNRE F GHA
FAT AR & 1 W 9TE @y v oA
19T AT Ao o T =y AT T 1
AT TR T §Y W & I AT &
ZT | AT WIOR 1T H T g AT
e 31 79 | et fo Ao ¥ Ty WA
gr aFa § wft ! guewd) F 4 1977
§ Yfeat &0 o gAY 917 &, w9 a0
T IR H 3EX ) I9F 18 A1 A9
qIe ¥, g ST Y | TF ST 319 Fg &
MWeat oo &) gud) % Efafadt 33
TEN € | gUI GIE WU IT AT GT
¢ fr 39T TeaE g1 AT 1 gwiT
T ENT 7 SN &1 W oW
g g1 @) § ag Fr s o Ao
FT TG ! & AF T a9 TQ AT TG
gaY X ar ear o do ¥ -
gar ! T g9 F BT FL MG TS
TG, A FAT G FLAGI, TE AT F
fear Ho o T I @T'pr Tl"'JIT?

¥ IAFT ATET FAT F, AT XA
FEIE | 98 g3 T 17 AU qg FgT
F1 2 iy ¥feat, fodto 71 3797 WY
graar & & O w9 9t e ad g,
T s a7 § 7 qTR @ qa @Y
T & A wTETT W IR @ A
FT gFal 2 |

& o am FgAl AT § 1WA §B
qge HTUE F F gE HAT s wg A
fag S # 0F FTEFrE e gf o)
IgF AIAT F F1E I TEARA  FA
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Iy q | 9g FgT T4l f5 IAH ATS-
FrRE & & fam J JfET s
FEI AT 5 3t T8 1T, g R &
TMIENT | FE faT aw 39 AR
ORI I@F 15 R w4
FXw gg a1 {5 g TRE JwdE §
TRWIR * IEFRE T &
e 7@ g1 =wie¥

Filg s #1 g Fary ¥ ¥
A FEAFEF g ad g
fiE srrErEE F1IRORET a1 ARy
SEF qaT W AR agg K gFI g |

Tt wwriw ¥ qX ¥ ar agh &t
TTEE FT WEH qF qF & X w9 Ew
¥ g 5 o wefer rerdis § gaFr
= 3 9T Tfgd | IfF sEer ©w
gO%1 g8 @T & 5 Rede it s §
Fgemar &1 T W, gwd W g
agl ¥ gHY w71 @ fF gAET o arAr
arfgy | e WA S #T o amex
FRATE FH AT AR F@ R | g
I AR fRar 1 wiw AT S A
T FT @G E, oY AT A1 A &
w & 9 THAE S A9 @ £ wM
St ¥ 1S3 frar T ar A fgema
fifFagag @ & & g ar
TR ¥ FAffERIE anr I §
femr mar )

st v faqE owam o awEd ¥
Fifdfmdem 9@ arm ) sz ¥ ag

it o %o UWe wm WA ot
foredrardt & = Adt 8, v A g,
FAAT ALY § AT SY a7 ag o A
TERE WIAW I RE, N aAim
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[} Txro &0 geto wa |

TaAHE TEY 7 T § Ig ATIHE WE |
STFT 1T ag T fF <vo Sro F ST
rrEfemrfa asfad | gwae ®
2 5 &o e T Fgr fr it 7w
g9 TqTA |

T FATHI F A I AR
g | 7S gafeT 9t g & 9| &l
Frax St AT § IR ATH G AT
g | AT Fea &1 A1q Triearae ey
F ATy &) I9F AT,

sft T faeme qrEam o TSR
q oY faear s7aT FY SAFT (9% A9
fwar mar |

s} G0 ®o THo WA : HIAAIT
TIEg ¥ Fg1 % 179 A5 F THo qI
soT 7T ¥ foer gy #af fran foar
T | & qwaT g R 9ad A ey
Y ara T2r 2, IaHr feaw § 1€
AT AEL ZHAT 2

st oy faetra qreraT - gw SN AT
greaar o 2 7

:,ﬁq‘a'd o o W - aqd Eﬁ
ferz gf ) fede & g v faew @Y
g fr fafeez ar Nt o gE FW@ E
gaFT smar g ) feAz oL L.

st T faema mgam o fgedy
ey AT & 7Y AT | 98 R

s gHe &o Ho WA 1 TF A |
ST TR FgT E F 99 gAfea w1 v
g St aiferaniz w1 foeg Ay gud
wad o ArgT fry ) am o fay
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T g9y grfeal #@ fr osam o @t
A9 FZT g Sl § ;@ qwm, ag A
FE AFTE )

1o Fg1 fF @ew & e fafq-
©F ) FITELE gE, SARr T &
Ag FT TFT g, FO AT, g A F¥
TE, YOS F g9 FT FAT (FwAT
TaT | Y wgT wan fEoosEETd A
gdierfeae gardy faser ¥ fAsd | g
ST 97 g, 59 9% @=a §, fa=m}
FI § AT IAF qI32F &1 A9 Iowd
g1

oY qrae FIT F ogET HAT A
ATAATX &Y aTq FET + A4 F@T 97 fF
agr WST o QAT & FAIEHFIET 9%
FET o1, IAF ATHET & AT 6 HAT
AR ATeSHEZ FAT Iga 9, fag=wy
IAE. Y €©IF TAFEL &I qTOTA gE
AT HTHAT ATS FIEF & 99 147
Tofqu S99 X T | afFT g Fg H
ar It faT o<y g af, wafy s@
2 F o faT hEAT gAT AT Y
g ¥ BT aF FIa & aax fafaeex
FY TV FT AT & SAFT TF T AT
Fae 9T IGP AT A T2IF  SIEIN
#T1 ®g1 o1 f& Ffqura 3 f@are 2
g9 g FeAeT AT, HIT AF AT | AT
TA1 1 A AT HY Fgr o a7 fag
FT AISHIES AT F3, [T aF ST 797 |

YT FT SHIH AT & 1 g7 g%y &
FT AT 97a< F T J1T | g FdT &,
FB AT 31 ¢ | oafFT § wF I
FgAT ATGAT § | HY ATTHT GgAT I
foq feg g9 g ® s0waY e F
fasrs faaas atzw sran o1 39 99y
& AaQs ¥ a1 gar A1 T Ay
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AT g ageAT IR gAT A7 1 K aga
sarfaa garr ar swr @ay gu @
F21 AfRT 37 feF gt sy ALY
wtAT, SE #F Fgr F oSgEr Ag)
HTgdT I do not want to dig up the dead.
STAT I F TATY H AR T 1
T FET, TTRIT TFEST @T A FET,
gl graga gww g Prof. Indrajit

Gupta is much more capable than I am...

SHRI INDRAJIT GUPTA (Basirhat) :

I am not a professor...

{Interruptions)

SHRI H. X. L. BHAGAT : 1 am very
sorry. My apologies. But you are much

abler than many professors.

T FEAT 2 R faaar
Far arar g, frgs oy Fwre Hefae
PFTA FIE FT Faa9 LT o7, F1E FH
e A8 gr, ®E G FEEAA
fer2 7Y o, 1T WA W@RE i
s 37 77 aifgamedy weag fafa-
T g A1 agd & ang uRH! E,
sfea frat &Y a8 salA qg) eran
1 & fordY fewried veiiize &7 94
qF ®IE FIAAT FF T F F qG qF AL
ard @Y AT AT wFAT | AT @
Fr arg £ 5 97 F9 deg #1 qifsar
T I@ary § YT M1 H FE@ATY
JTAT FT AT HIAT g zafas § 399
FET @1 g wag wm F far @,
F5 WY 13T qrax F g, #1 F4g 919
5T off fF 9 qew #, faas g
F1E 7 F FFAT ALT AT, AT A@-
v F 7 AT T AT | ® AEAr g
1T 99 97 §=9d 4 {F 79q qT19
gt siar afew w5 ar sy g 1 ofaa
Fgl & Fgi F@ar arar, s H
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HIZT FITE, 978 TR & J aga
J=Gr T g, Ig WY 9q7 ®Ie a9,
I g g F1 5 A $1€ w7 0
AF T8l O g wa sr@ary A
BT 74T | AT IG gEg  Afeqr &
Sq IAAT GERIANT g7 &7 A9
faeng araara St @37 ot AE A o
a% e 2 frag @t A @ Aq
FgAT g ¢ f=,

st v faeva greaw gl
g FATAX F I F gH S F AT
Frar f& mw sfear MeN & w1 5
Fo TFo 3To TF HTAAT SITAIT |

S Qo Fo Qo WG . HAA 3F
&gl 3T I Far & § gawr qrfeafe-
FATES FI QT g, § Nfafeqa wrasy
g1

I like this straightforwardness,

3 ara 2, Nifafess g & afafess
g1 da3uzg &, fagward, sq
g Fgar Arear g 5 AT 3 gy £
fF w0 fto AR F T Fr W
YT ST FgT & A A qrfsrfesarge
F¥9 F1 iz Y § arfe @y Fg
®Iaar E_;\T(GTTa | You are right. Youare
trying to politicalise it and you can use
it for your ends.

afes & UFT FEAT AEAT § OHIWT
F ITUTT 9T W 1T FIFAT & ® §
UTT AT qT AT qIEfsT & anr g,
Agea #eT 2, Weafes §, agids
gu &, & arTHT TR FA@T E, A9
AT FraelT qifeqt X Iw W g ar
7Ef, 99 AN ¥ ATAW g AT AE),
afma dgmer Nuafera o & &
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[sﬁ' (l_'a'o i{o (l:ﬂ'o mﬁ]

ITIHY ErearAT AT & w@r g, A
g Ag) F4T | gL A9 & S Fe-
T ¢, TR W FET agd HS
g g, & 99 Quafasw &1 =l
TTAAT §, U AGY AMAT § qfHT g2
FErr L& A9 1 @0 FT A 79
dE ¥ T |AJGT g1 S QT At
g AR 7T Aurafasy fafae W
FLH 1% 19 fF e T 1@ 9%
Jefasw Asqa g 197 91 98 g
AT AGY & | MG T A7 TTeq-
feza & a1 qwwa ¢ f& o aga sara
JFa 91L& FU &, 399 AT TAFT
F1% FqT Fowl fAA Sw@ar qr #
qTIHT FIAT §, WX AT 1T /I AT
Agl /19, AfFT 9 7 F QT AIGFHT
YT ALY 954 M 1 F famrg T w@n

g1

AT T AT FAEH T gardd
qref & gRA & 91T WA ST AT
fergeama o gU 1T TS aF gU, 99N
Ty =T, § ag T8t Faar 5 gy
qiEf % Sg gy, FT S ST
FffT TRy WX FATTF F AT B
faeelt ¥ ST 4R 39S Atfae FTwr
g, fifsfeg 97 4, IFH UF HIIOT
ag WY ar f& st & AT # wraAr fw
gz 71 &F w@Ar Mgy #iw s
Qerafasw 1 aga ga7g fwar |

MR. CHAIRMAN : One thing I want
to make it very clear is that when a call
attention motion is discussed in the
House, a member whose name does not
appear in the call attention in the List of
Business, is not permitted to ask a ques-
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tion or seek any clarification. This is the
rule. ......

(Interruptions)

SHRI SUNIL MAITRA : Only I wan-
ted to draw your attention that he is
saying something which is irrelevant.

Y Qo o gNo W : I9F 1T
ST SAIA 2 T HTFT g WY AN SFTAA
g1 AT faaw wigar § & gF @)
Fa1AT 9T G, UHo 2o UHIUT &
qrEad § #§ f1 QSEE %G #1798
faega ars & T AT AOFT I A
orar g & o o gww i § )

MR. CHAIRMAN : You musl follow
the rule. I will not allow any member
other than the Members whose names are
in the list. Only they will be called and
nobodyelse. It is already 3.35 and we are
discussing only call attention. We have
other business also to do. So please co-
operate and do not interrupt. It also takes
time.

Now, Shri R. P. Das.

SHRI RATANSINH RAJDA : Madam,
you are appealing to the eatire House.

MR. CHAIRMAN : Yes.

SHRI R.P. DAS (Krishnagar) : I
have heard the Minister speaking for
about an hour. He spoke at length.
He wanted us to believe that in denying
permission to N.T.R., there was no poli-
tical motive behind it.

Madam, Chairman, you know that
there is something in the madness in
denying the different Chief Ministers of
States to speak over the A.I.LR. or to
broadcast over them their viewpoints.
In all these things, you will find in the
Code itself that all Chief Ministers might
speak through the Radio if they like
expressing their viewpoints. My ques-
tion to him is : why was this not follow-
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ed in the case of Shri Rama Rao ? Why
was he refused permission to speak
over the AIR ?

MR. CHAIRMAN : Please try to put
questions and be brief. Don’t make a

long speech.

SHRTI R.P. DAS: 1In this case
Madam, the officer preferred to seek
clarifications from the headquarters.”
Why he had sought clarifications from
the headquarters when the Code itself
was clear enough. There was no bar in
giving him permission to speak through
the AIR. This type of seeking certain
clarifications from the headquarters was
done with a view to delaying that and
denying the permission to the Chief
Minister.

Sir, N.T.R. had spoken five times or
so in his 7 month’s office. What was
wrong in it. He should have been given
much more time to broadcast over the
Radio in his State. Take the case of
Shri Antulay. When Shri Antulay was
the Chief Minister of Maharashtra. He
was allowed to speak for more than 300
times in 10 month’s time, that is, thirty-
times in a month., It comes to almost
one speech a day. But, the question of
frequency did not occur to the officers
of the Bombay Station of A.I.R. But,
here in this case, the question of fre-
quency was raised by the officer concern-
ed and he denied the permission to the
Chief Minister, We do not know why
this question of frequency arises here.
Is there anything in the A.I.LR. Code that
the Ministers or the Chief Ministers of
States-cannot be given 12 time to speak
over the AIR because of the frequency
condition in the Code ? If so, the code,
no doubt, has to be revised. I would
like to know from him whether this code,
if there is at all any, should be revised
forthwith. I should rather suggest to

hon. Minister that he should call a.

meeting of the Opposition leaders includ-
ing the Chief Ministers of States so
that they could arrive at a consensus on
the code and that code may be" followed
by all the officers of the A.LR.
in India.
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Madam, the Minister, in his long
speech, avoided some of the suggestions
of the other Members. I would like to
know from him whether he is agreeable
to have such a meeting to analyse the
Code and see what are the points that
should be included in that Code. As
regards facilities that may be given to
the leaders of the NGOs to broadcast
their viewpoint, it has been said that as
the representatives of the NGOs and
some Opposition leaders demanded the
similar broadcasting facilities the officer
was confused as to whether such faci-
lities could be given to the leaders of
the movement or not which turned to be
one of the reasons for his seeking clari-
fication from the headquarters.

Sir, in 1966 when the industrial
Jeaders were invited by the Calcutta
radio centre to give their views about the
introduction of automation they were
allowed to speak at length over the radio
but when the leaders of the All India
Insurance Employeas Association wanted
to speak over the radio and demanded
the similar facilities the same were
denied to them and a letter which they
wrote to the concerned authorities was
not even replied back. At that time it
was clear to officers that the movement
leaders could not he accorded such faci-
lities and in fact they were not given
such facilities and, as such, their request
was turned down. But in this case
you would find the Assistant Station
Director of Hyderabad Radio Station
chose to seek clarfication on the question
whether such facilities could be given
to the NGO lcaders or not. These
are the pleas which made the Assistant
Station Director to refuse permission
to the Chief Minister of Andhra to
broadcast on 18th July last. All this
shows how the All India Radio and also
the T.V. are working in the country,
This type of functioning should imme-
diately be stopped and some sort of dis-
cipline should be given to them for the
proper functioning of the Radio and for
guidance of the officers. :

Sir, it has been said by my friend that
the Assistant Station Director of AIR
Hyderabad is responsible for the refusal
of permission to the Chief Minister and
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therefore he should be punished accord-
ingly. I do not share this view. 1 am
more or less convinced that the res-
ponsibility has to be fixed elsewhere
in the administration or somewhere
which can be located in the Capital of
the country, because there might be some
people who were really directing this man
to work otherwise to serve the purpose
of the ruling party which ultimately re-
sulted in the denial of permission to NTR.
So, the responsibility should be fixed on
those people who were working from
behind the scene. In this case the
Assistant’ Station Director has only been
caught red handed and that is why the
Members thought that he should be
punished. Therefore, Madarrs the whole
thing rests with the ruling party and the
responsibility should be fixed on those
persons who were working from behind
the scene. Therefore, T should say that
the functioning of the A.LLR. and the
T.V. should be regulated in such a fashion
that these could not be made a mouth-
piece and political organ of the party in
power.

The credibility of the AIR and the TV
has been dragged down to the lowest
level. It has lost its credibility. It
has gone down to such an extent that the
people who listened to the AIR news and
other programmes were forced not to
listen to what it is broadcasting. I may
point out here that at the time of the
Railway strike in 1974, during the emer-
gency and labour strike the Radio was
always giving some false information
and incorrect figures and discription of
some incidents which had never happen-
ed. They tried to make the people
believe in what they always said.

Now, in Andhra Pradesh or in West
Bengal or in Tripura during the election
period, the radio network was used in
such a manner that anybody who listen-
ed to Radio had to hear the false news
and the description of incidents which
had not at all happened in those parts
of the country. So, the news and other
programmes put out by AIR and the
TV have not always been in conformity
with what is actually happening in the

JULY 28, 1983

Ref.t0 A.P’s C.M:to 432
Broadcast on AIR (CA)

country. That is why I would like to
say that the credibility of the A.I.LR. and
the TV has gone down. It is because of
this reason that the people in the country
switch on to the BBC, Radio Bangladesh,
or Radio Cylon to know the real picture
of the country. From their news and
other programmes they come to know
how the A.I.LR. and the TV have been
painting the picture of the country and
how the people should believe in what
they put out in the air. So, this kind
of erosion of credibility of the A.L.R.
and the TV has to be checked. I would
like to know from the Hon'ble Minister
whether he is in a position to check the
erosion of the credibility of the A.lL.R.
and the TV.

Now, I would like to point out one
more question relating to allocation of
time to the various parties and the State
Governments and also other matters
connected therewith, which should be
referred to the Sarkaria Commission.
At present, the A.ILR. and the TV are
functioning under the guidance of the
ruling party alone and they are function-
ing in such a manner that their credi-
bility is at the lowest ¢bb in the eyes of
the people. The ruling party at the
Centre should not be given all the advan-
tages to popularise their policies and the
programmes. The States should also
be given their due share in broadcasting
their viewpoints and also some powers
should be given to them so that the
States can also popularise their policies
and programmes, through radio-network
This thing has to be decided upon by the
Sarkaria Commission or by some other
Commission that may be appointed by
the Government. Now, the Sarkaria

. Commission has been appointed by the

Central Government. Therefore, the
question may be referred to this Com-
mission for sorting out the problems bet-
ween the States and the Centre. Before

I conclude I would like to place before

the hon. Minister one more point,
whether he would agree to have a full-
fledged discussion on the entire problem
of A.LLR. and TV which has become vecry
much necessary, and let the Opposition
leaders and other Members of the House
participate in formulating the guide-
lines and also help improve the func-
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tioning of TV and AIR for the benefit
of the listepers and TV viewers in
general. .

SHRI H.K.L. BHAGAT Madam
Chairman, I am grateful to the Hon.
Member for having brought in one or
two new points. Though he was in a
position where he was speaking almost
at the tail-end. So, even with that diffi-
cully one or two points he has brought.

He has said that this matter be referr-
ed to the Sarkaria Commission. Unfer-
tunately, 1 don’t find myself in agree-
ment with him. 1 don’t think that it 1is
necessary to refer this matter to the
Sarkaria Commisson.

The other point the Hon. Member
made was that there should be a fulfledg-
ed discussion on Radio and TV. [
would say that 1 have never shied away
from discussion on Radio and TV in
the whole House. I don’t think it
is now necessary to do. The occassion
when we could have discussed it was
when the Budget grants for the Ministry
came. Which Ministry should be chosen
up for discussion in the short time
available, it is always discussed in the
Business Advisory Commitiee. It 1is
there that certain Ministries are decided
upon. It was perhaps decided that this
Ministry need not be taken up. Left to
myself, I would have welcomed it. And
when the next opportunity comes, [
would very much welcome a discussion.
Those special discussions are very neces-
sary and we had a lot of discussion
today.

The other points are just repeated by
my friend.

The Hon. Member has said whether
I am prepared to go into the question of
Code. 1 said this Code was evolved in
consultation with the Chief Ministers, in
consultation with the Opposition leaders.
Copies of it were placed on the Table of
the House. Nobody objects to that
Code. Chief Ministers are welcome to
make broadcast. I have already explained
the particular circumstance of this case.
And I can very much appreciate the argu-
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ment which he has given about the Assi-
stant Station Director. I have seen he is
not blaming him, though I do not agree
with him, in other matters I would tell
him that. There is nothing else beyond
what I have stated.

One thing I would like to say and he
should not mind my saying so. Of
course, I can understand what he consi-
ders about the AIR and TVY credibility.
In his own way he is free to have his
own opinion and others also can have it.
I have never said that everything is per-
fect and fine with the health of Radio
and TV. Radio and TV in various ways
need to be improved-—not only politically.
I would like to improve its political
credibility. 1 think its credibility should
be further improved and that we should
try to satisfy you as far as possible.
That is what [ want to do. But to say
that the people of the country look to
BBC, Pakistan and Bangladesh to find
out what is happening in this country,
with due respect to you is atrocious. [
never expected a senior colleague of
mine to say that All India Radio is
so bad, that the people of the country
look to Bangladesh Radio or to Radio
Pakistan or to BBC. I am not being
jingoistic.

(Interruptions)

It is another thing to say that people
here and there on the border may see some
TV and here some programmes, but for
you to say that people listen or view them
for news and what is bappcning in India,
I would very humbly tell you to rethink
in your own mind about what you have
said. Not now, go home and sit and see
what have you said. Of course, in the
heat of a moment we may say things,

(Interruptions)

J am not imputing any motives to

"you. You are as much a patriot as I

am, L. I have respect for you Mr. Das,
but what you have said to my mind
it is atrocious.

The other points which you raised, I

have answered them already.
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st Trenw Ty (Frafee) @ -
qfq wgiear, 39 wifasr g9 & qre79
¥ wiadrT gewdl 7 w7 ggeAy g
BT § | AT gAY qgieg F J47d
2 FT yary frar g1 & Ty faawan
& FAT TeAT F FR awEfa wgea
T WY 7ggy foway g f& wA S
A ST B FT & 9 I 3AF! €@ AT
fazqrg Agt g | § #un fazamg &
§T TEI AT @ § AR T TqT J7T
 f fFe &) | &7 3 fag a9 @
¥ foray g foser o1 @ @R
YATAT U1 FH AR & | a5 AL &
#g1 a7 f sy afear &+ g &,
wrreEl fagia a9 gw & | WU FEA
ag & & S amreat fagiai  aT swe
A gt @ & sy EmrArd ¥ Ag
EHFTL FIAT TSIT HIX ag {T EF1T
FAT g2 BF st swey #Wifsar
fasqer Agf & 1 g A1v § fa @t A
AT ISTAT & I8 el & )

oy agrar § 5 sumEA, ges
w3y T wAy gearfe YR mew ART &1
yrae 9 fgemr @d §, Sa fau
g gfgar a0 g€ § ) oo o At
#1 TS o 3@ & f =T o
frgmrares mfeat &, =12 of Mg qifear
gl a1 Trerg mifeat g1, SAF  sregel,
gfaal, wgrafaat mife a1y feaer-
fawgar qug fear war | w9 "9AY €Y
qidf ¥ 2@ Wifyu fF feg-fag &
framr-fraar qag foem &1 W I
oo Y gEr s @ fafiwa ew @

I9 geTaTa fHAT | AT ATIN  TTH
faw F:1$ AT 1 A9z W@ At
9 QAT HT AULIE 4T !
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HIT GAAT I JATC HAT TE
affT g% a5 & 5 weF SwEa §
S FBE WY IAFT gAr WY
T & qr gy | fFR AR F Fg §
AgT AT FTH ZIAT & ) THo Ero UHT-
YT F IR A AT Jgi arg &1 T8 )
ITET FZT I ALY AN AT A1RA T |
¥ IHwT ag ¢ fF ausafaa #$4-
T ST HTRIAT FT I & IH ATTTT
qrEf FTFE E | IT ARM A FHIT
qT 2T STeT fF AT AR ardgT T
H¥#T fear qur a1 eusT faeqT agr ¥
FYAT T | TF ST & F ATRT AT &7
qAMET F | AT Qo o UHIWA A
garar f& e &fgar & gl
g ar ¥ awr eqar aifwar fawax
AFT IAF Y AT YR IAW
Fgr f& gF sOF agl g
16 hrs,

(Shri R. S. Sparrow in the Chair)
FaT geaw g f&ar 1 gFo o AT
VT T A FH G ad &1 | FIAX
¥EATA H ZHFT AT | IFHT gardr
faar | 7@ A9 EFT §7F FgAT  G=T
fr goaY ey Afwd | o e gew
g 9T & AT § 1w qrE &
AR fo=Fr a7 TWIT AW FW g,
IO TRW & T 49 AT=qi &, 39 ag
e 95 AgY &, 99 AQI 17 4FT
F3 331 forar R o7 =gy fasr faam,
A9 ag gET wAY A€ & | W AAY 9
wg Fgl & S any ¢ fear g @Y
sy TATAE ¥ wgr v gw o A€ §,
g3 AT AT A & g&A {AT  &A0AT
& 0 og e a9t & AR ey
qTel oy g&F AT § AT FEt gAEy
Ty g, N AL dEm AE
SH g A0 fagv | Segiv o
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FATFAH FY &91¢ W@, 367 §A7 9
Ageaqu 9= 1 IfEr # IgW IQ
@r |

g wgT ™1 § & e w3n
gHH &) FEFTA AG Y | SR
g O @) SAFI 9@ g€ G F IH
feor 971 ? fogwy W femr s@nr €
JHFT STIHRTU 1 FhaT &7 & &I Ay
U FT G IGDT R Q@ FIEr 3 |
I KA1 X Gg FHHE FLE HGH
ag fawr fear & f5 ww 59 fomm
T qEH A AT | T g FHHA
2 fF F1E o7 T O @WT B A IEH
F OFT FT I8 ST gel aal & | T
HTAT 17-18 ATO@ FY & | WAL IHH]
T T q1 S fEars S |
e faar 7 o) 93 a% gRRE o
s owifgd ar S A feam
ITNT FOHT QFEEA 9T 9T @0l
VT @R | TE TR N T & R 9
2gE ¥ q@T F AT WX I W
F FM AT FA OGAT 2| A 9ER
g T fFar s g F FIT LY
Ay 3w wigwTd F faarE I F13-
g Tl TR &1 FwwEar gfe
foafg &7 3T ITE FT |

ITFTRATI FT TIATH FATT 1A F
TR ¥ ¥ WA §IE ¥ a9
ST R | FIE FH AR N T@E
TR A 4T 4 AT IFFT Fnd o wrd
@ | YA FaT & F T9F FIE TE@
g 2 uF I FgN TRATE |
S F gres 91 JF i ey
wm o°@ fF gTEEa I "ArETImETe
frsqer A &, TEATAYYT FT FI EY
2 | 9T ST qOUEf ATE T AT H{IT
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¥ TE g AT T | 9 R
T T H & | WIIH! FiAG AGE AT
qrE qrEX H g 3w gR A" gar &
AT T E gl afew TR
YIS St §, AT ®T Y G FW FW
g, S g v it o w9
1 @ & 5 T IR g RE
frog i d1aad g e & I
AT AR g Wl W TR F WY &
g | STFT qT% Aaw9 98 & % =g
el JT AT & & WA g Qv gl
Sl GuTR fqar S@r g | 99 @ A
T TOCRIYT Y34 A5l 5947 § a9 a6
HIE A TR AU I9F e &
g @ ag Frover Y 87 U, "9a-
T gF ¥ I TFT TRAIT FOT XY
AT FT IR | 59 IF 991 freqer
A AT I€W g | qg I A
IO AT T S W, TRT W
FE W | FTF I 437 g9 @
T g FW faFag F@ T Iy
Frroa &3, 397 farEal #1 wagy
AT 1 Rrwrag # ava a9 |
% § AE1 oAt & fr wl ww  Rrer-
I IR KT @ el w3 famr smarn
1A g & & sy s Fawmr
F1 ITE FL A TF A=l qT J970
arfs ag N fifewr oo =9 ¥+
F1ED, I F @A H I 9@ R
ST ATTERll fagia saE @ § s
foaa qrame frar ST § SO
frroqer &1 & st e ot @ 1 SR
IR Tt & gt g g frfa

.aq%rarm'{#%qugq;ﬁ—q—n

FE T HERGFAT & | AT Sfgar
g 8T I G 1 3T g o e
TT T GHT T A gW dmd &Y Agy o
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[ =t T |t TE |

90 FYEE wew * dTTEg Agl SIA
g | 3 wecaqu Hifear & fad
srae gfgar aT fasx FI AR T
qeT F S0 &1 WX fa7Y g8 & T
1 fgar s<&, o1 f& 0 g | #we-
so% &, g mifeat &1 A wHlEAE
FF TOF R F18 Ay fAFwEAr
Frfgu arfd & g AT g R
faaar A9R) Toa arfag &IH FT
gaq¥ faemr 2, 99 9T UF q9 qF
T Hifeqr 3% & 7% |

FTT AR A f5 vaAfaw g
A HIOH ABYUT I Fad AT
ad T IaH WY g7 9T grar afxanr
¥ fax za drfear 1 geaame g1 @1
g 1 wraFt faorer &1 @ 39 9T fq=iw
AT Fifgr A g7 fAgam 1 gzET
=rfeg | smre 1% Avfa fagam, wrrast
fagiq s=g 9T T o9, Q@b ag ATTH
Sita & fau aragray g |

T F=T AT F, BHTI A S A
Fg1 fF g 93 gATd ®ILt saer A
femrar #3T | A= ard 2 1 f5a=T g
YIH FA FHI AIHT T IAAT g1 A1
gl &1 Y ¥ arfe &g qrfeat &
FET FT FrETAd T @ HIT T Uy
®fezar &1 A1y Y @ &1 /e aG@,
fasaer & @z Wifem &g #<

%, gE1 IH FAT & |

5t QFo Fo Ho WG |  HFIEX,
&y oY YT qEEd w7 WTAO0T gAT |
¥ zA€1 WINU FE @E | HEAr g
wrarg ey st 71 3, FifE oA #E
% g A F A AT AR & fE
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TGN gA AT AR FE §FA &, T8 AT
fraas &, ofer a7 wfqfife g &
AT X & o oA FYd ¢ fF o
FIE AT A ar fedy qAT F AT
9 FIA | HAADT TET AT A qI A1
F F fEAT 9% FFY, ©F AY aHT
AT qgF @1 | §% qavay 59 g
§ AT | A &g fTar gu Ag s
g dfcw fAfAea) ¥ @ R #3 & 1
T F15 giarg a1 @A =nrfee | sy
I 1 a9 g | AT Agr A1 AfawTd
FT HIAT AT g Ig FIUFTA FT &,
A ST HAY AT FIAT .7 2 a8 AAT
a1 7, foax fau & fawmaie g
o f9ar 7 FL |

g9 aid 9 FE fF g @)
ZATT & WYY T qTizal & Aqrst
FT | a8 ama facga fAuw g | 9%
fRel T AAT T ATTH IRA H T
gHT? AT 2 SR & & 27 AIRA 9%
FIE FAT TET &1 |

F qde Jlo HIT FT TIT5F &1 989
¥ qEY SET TgaT i wHUg &
FEFES & T | FgH & IA9A
T g1ge ¥ faet 31 g% gar A
f& ey qrf FT Fwr & 2, ofsw
saTETaR AqifSa qrEts ey wear
THo Sffo S &1 TIgw &7 faoiy
FLIEI S| AT Fg @ § & g ag
FLEFT | T g9 I8 9% 2 fF udo
2o Ao HI ATAT IX 7 T 37 at
gl FYE FaT @ AN ? FH-Fww
TAT g8, At gd 7 qulwy fF gw wody
fgg &y agf amwa 21 ag  fawue

g |
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TET ST g9 AT AT qgT T IR
T TG ILIAAT | E | Iq AT W

g A @Y, 89 gwg Wt WA @
cofifawa & ffefagsy &v wg @t

afed 3@ v o1q faege ad A7

g1 fufree & faems &9 &1 wgar
g1 o WR ARl i fargeam
B2 Tl o, g S A &% A,
I FFq agqwnr St q19 g, A fAfq-
T F | g ST gw SaTAd &, A
WY IAFT FAAT g, 98 g% fod a8
g & gy four a8 g1 99 3T g_W
¥ Iqr9 g1 A1 a1 gl & FATT AT
gaEd Ph fzar T o9r) oma A
JTTEY @14 gAAT g AT GE  A1I9Y
giar & |

st Faw fam wmi @ waq S,
ZaFT F=41 faesr wa @ifad |

=} GHo &o THAO WIF '(T'@' <il
S HIg agT L & fFQHT g A1 arq
Fg 1@ 9 g% Taq F aafwq, gw
ok g1 7T or R T &7 gF  fauen
W | # Fgar A1gq1 91, AT H FY
@ HIT GR FAT FI, i’ qffig-
faal &1 g4 & a1 §9 197 Hggd FY
I ¥ f 0Fo Do AMITA & AIHA H
forqey arg FET T 98 JeH Bl AL
g | gHA A1% qId @l g AR ga a1
JIHA AT AL 2 |

SHRI SATYASADHAN CHAKRA-
BORTY : Sirhet, Minister was very
sweet in his reply .. (Inserruptions)

MR. CHAIRMAN : You cannot be
permitted.  Kindly listen to me. I am
bound by rules...... ‘

(Interruptions)**
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We abide by the rules. Under some
other circumstances you may speak but
not now..,...

(Interruptions)**

No further discussion on this. We
will take up matters under Rule 377.

MATTERS UNDER RULE 377

(i) Need to Broadcast Sansad Samiksha
in Hindi and English on T.V, through
National Programme

sit T famma qraa @ (Z119R)
quTTfa agiga, ¥ g @iF g5 &
fawg &Y MT 93T UF FIFHIT FT €ATT
TIFT FIAT A1EIT |

q9E IMCT HT qAT=H He€4dT § | g8g-
guer fgeal g Hwasr wegig gfea-
FHTT § Yeq~T AZAqW ¢, d[FT T &
fr gaq wgeaqu fawa al gwewA &
e FHIA H sdr aF & frafag
73t fFar TaT § | FATIEq ;W F Weg
WA T FATT FAqT FA-AHET -
aqA & AEGH § g7 T 91 § |

q: GG § AT g FF gag-gdien
ferat ud Dast F y@IIW F U
a7 & Areaw § yqifea fewar o

(i) Measures to control the pest known
as, JAV’ affecting Rabi paddy Crops in
Orissa

SHRI BRAJMOHAN MOHANTY
(Puri) : This year again the Rabi paddy
crop in Orissa was extensively damaged
on account of being affected by pest,
which is being called JAY. Pesticide
and used were completely ineffective. Past
experience also indicates that the pesti-

*¥Not recorded.



